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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO. 234 of 2022 

IN THE MATTER OF:  
Vijay Chawla .. .Applican.t 

Versus 
State of Haryana . . . Respondent 

REPLY ON BEHALF OF RESPONDENT NO.10 (M/S SVC & 
LAHRI) PURSUANT TO THE ORDER DATED 13.04.2022 
PASSED BY THIS HON'BLE TRIBUNAL.  

MOST RESPECTFULLY SHOWETH:  

1. That the captioned Original Application has been filed by one 

Mr. Vijay Chawla inter alia alleging that the land in question 

is a deemed forest as per the Judgment dated 08.03.20 19 

passed by this Hon'ble Tribunal in O.A. No. 407 of 2017 and 

further allegation are made regarding the cutting of trees in 

the said land. 

2. That the captioned matter was listed for hearing on 

13.04.2022 wherein, this Hon'ble Tribunal has sought report 

from the Respondent Government qua the allegation made in 

the captioned Application and further directed the Applicant 

to serve the captioned Application to the answering 

Respondent. 
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3. That the present Reply is being filed by the Respondent No. 

10 ( M/s SVC & Lahari). The answering Respondent has 

carefully gone through the contents of the Original 

Application and the documents produced along with after 

having read and understood the contents thereof. As the 

present petition is founded upon false facts, 

misrepresentation and concealments of material facts, the 

answering Respondent is filing the present Reply to bring out 

the true facts and circumstances on record. 

4. The answering Respondent denies each and every averment, 

allegation, contention and submission made by the Original 

Applicant in the captioned Original Application, unless the 

same are specifically admitted herein below. 

5. That the answering Respondent herein is a partnership Firm 

and is involved in the business of Development and working 

in the name and style of M/s SVC & Lahari having its 

registered office at plot No. 509-F, -III, Road No. 86, Jubille 

Hills, Hyderabad-500033. 

PRELIMINARY SUBMISSIONS 

6. At the outset, it is most humbly submitted that the present 

issue has already been dealt by this Hon'ble Tribunal in the 
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recent petition/Original Application filed by one Parul Bawa 

(a resident of Green field Society) titled as Parul Bawa vs 

State of Haryana being Original Application No. 69 of 2022 

wherein, this Hon'ble Tribunal after seeking reports from all 

the concerned department was pleased to disposed of matter 

vide its order dated 14.09.2022 after addressing all the issues 

which are raised herein in the captioned Original Application 

by another resident of same colony. 

7. It is submitted that the Original Applicant herein is a resident 

of Greenfield society and the land in question is surrounded 

by the said Greenfield Society which itself goes on to show 

that the said land/land in question is a Residential area. The 

land in question belongs to the answering Respondent for 

which the bald and baseless allegation has been made by the 

Original Applicant in the captioned Application without any 

concrete proof of the same. 

8. It is humbly submitted that that the land in question was 

being used for the business purpose and a factory was 

running since early 60's with all requisite permissions and 

suddenly present complainant! original Application has been 

made before this Hon'ble tribunal on baseless allegations 

regarding the cutting down of trees in the forest area. 
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However, the said land was never the part of forest and 

Answering Respondent in order to seek favourable orders 

from this Hon'ble Tribunal has filed the present Application 

portraying the land in question as "deemed forest". 

9. It most humbly submitted that prior to the purchase of the 

said land, the answering Respondent has sought the 

certificate from the Municipal Corporation wherein, it was 

clearly mentioned that the land in question is within the 

limits of the Municipal Corporation. Moreover, the Jamabandi 

of the said land itself goes on to show that the land in 

question is marked as "Gair Mumkin Pahar". Hence by no 

means, it can be said that the land in question was declared 

as "deemed forest area". 

10. It is submitted that in the present case, the allegation qua the 

felling of trees in the land in question has been made and 

further there is an averment that the land in question is a 

"deemed forest area" in view of the order dated 05.03.2019 

passed in O.A. No. 407/2017 in the matter of Lt Col.(Retd.) 

Sarvadaman Singh Oberoi Vs. State of Haryana & Ors. and 

the same has also not attained the finality till date as the 

matter is pending before the Hon'ble Supreme Court. The 

following submissions are necessary for assisting the Hon'ble 

tribunal with regard to issue involved: 

The complaint qua the tree felling was for the year of 2020 

against which the Competent Authority (Forest Department) 

registered the case vide Forest offence Report No. 100/0452 
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dated 13.0 1.2020 and FIR was also lodged for illegal cutting 

of trees in the police station Surajkund (FIR No. 24/2020) 

and the same is pending before the Environment Court. 

ii. That further vide order dated 08.03.2019, passed by 

this Hon'ble Tribunal in O.A. No. 407/ 2017, the land in the 

said Original Application has been declared as the "deemed 

forest" However, the land in the present matter is different 

from the land in said O.A. No. 407/ 2017. Moreover, the said 

issue has also not attained finality as the said order has been 

challenged by the State Government and the Project 

Proponent by way of Civil Appeal No.4977 of 2019 titled as 

M/s Ajay Enterprises Private Limited vs Lt. Col (Retd.) 

Sarvadaman Singh Oberoi & Ors. and Civil Appeal No.17135 

of 2019 titled as State of Haryana vs Lt. Col. (Retd.) 

Sarvadaman Singh Oberoi which is still pending before the 

Hon'ble Supreme Court of India. In fact, vide order dated 

12.07.2019, the Hon'ble Supreme Court has also granted 

Interim protection by observing that there shall not be 

cancellation of any permission granted in the meanwhile. At 

this juncture, it is worthwhile to mention that vide order 

dated 08.04.2022, the Hon'ble Supreme Court has directed to 

list the matter after the pronouncement of judgment in 

SLP(C) No. 10924 of 2013 and other connected cases as the 

similar issue was already pending. 

A copy of the order dated 12.07.20 19 passed by the Hon'ble 

Supreme Court in Civil Appeal No.4977 of 2019 titled as M/s 

Ajay Enterprises Private Limited vs Lt. Col (Retd.) Sarvadaman 

Singh Oberoi & Ors. and Civil Appeal No.17135 of 2019 titled 
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as State of Haryana vs Lt. Col. (Retd.) Sarvadaman Singh 

Oberoi is annexed herewith and marked as ANNEXURE A/i 

iii. At this juncture, it is pertinent to mention that the Civil 

Appeal No. 10294/20 13 titled as "Narendra Singh & Ors. 

Versus Divesh .Bhutani & Ors." along with other 

connected writ petitions and civil appeals were pending 

before the Hon'ble Supreme Court wherein, inter-alia, the 

broad issue involved in the said appeals and writ 

petitions was "whether a land covered under a Special 

order issued by the Government of Haryana under Section 

4 of the Punjab Land Preservation Act, 1900 is a "Forest 

land?' within the meaning of the Forest Conservation 

Act, 1980'. The said matter got disposed of vide judgment 

and order dated 2 1.07.2022. 

iv. It is submitted that the issue arising out of the O.A.No. 

407 of 2017 could not be finalized as the judgment in the 

similar matter involving the similar issue (i.e. Civil 

Appeal no. 10294/20 13 titled as "Narendra Singh & Ors. 

Versus Divesh Bhutani & Ors.") was pending and the 

same has been decided finally vide judgment and order 

dated 2 1.07.2022 wherein, inter alia it was observed as 

under: 
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"40. Hence, the question is what is the dictionary 

meaning of the word 'forest'. Most of the well-known 

dictionaries are more or less consistent when it comes 

to the meaning of the word 'forest'. The erstwhile 

Nagpur High Court in the case of Laxman Ichharam v. 

The Divisional Forest Officer, Raigarhlo made an 

attempt to define 'forests' by referring to dictionary 

meaning of the word 'forest' in the Oxford English 

dictionary. Paragraph 13 of the said decision reads 

thus: 

"13. The term 'forest' has not been defined anywhere in 

the Forest Act. In the absence of such a definition the 

word 'forest' must be taken in its ordinary dictionary 

sense. The Shorter Oxford English Dictionary, Vol.1, 

gives the following meaning to it: 
'1. An extensive tract of land covered with trees and 

undergrowth, sometimes intermingled with 

pasture  

2. Law. A woodland district, usually belonging to the 

king, set apart for hunting wild beasts and game 

etc.,  

3. A wild uncultivated waste." 

The Cambridge dictionary defines a forest as under: 

"a large area of land covered with trees and plants 

usually larger than a wood, or the trees and plants 

themselves. 

Merriam-Webster dictionary defines a forest as under:-

"1: a dense growth of trees and underbrush covering 

large tract 

2: a attract of wooded land in England formerly owned 

by the sovereign and used for game 

3: something resembling a forest especially in profusion 

or lushness." 
Therefore, when we consider the meaning of a forest or 

forest land within the meaning of Clauses (ii) to (iv) of 
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Section 2, it has to be a large or extensive tract of land 

having a dense growth of trees, thickets, mangroves etc. 

A small isolated plot of land will not come within 

the ambit of Clauses (ii) to (iv) of Section 2 merelq 

because there are some trees or thickets thereon,  

as opposed to extensive tract of land covered with 

dense growth of trees and underbrush or plants 

resembling a forest in profusion or lushness.  

41. If a land is shown as a forest in Government 

records, it will be governed by Section 2. A Government 

record is a record maintained by its various 

departments. A Government record is always made 

after following a certain process. Only the entries made 

after following due process can be a part of any 

Government record. Government records will include 

land or revenue records, being statutory documents. For 

the same reason, it will also include the record of the 

forest department. After all, the forest department is the 

custodian of forests. It is this department of the State 

which is under an obligation to protect the forests for 

upholding the constitutional mandate. Further, it is this 

department which identifies the forest lands and 

maintains a record. Therefore, the record maintained bq 

the Forest Department of forest lands after dulq 

identifqinq the forest lands will necessarilq be a 

Government record. 

42. Whether a particular land is a 'forest land' within 

the meaning of Clauses (ii) to (iv) of Section 2 of the 

1980 Forest Act, is a question which is required to be 
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decided in the facts of each case in the light of the 

aforesaid parameters." 

v. It is further submitted that the land in question of the 

Answering Respondent is surrounded by the Green Field 

Residential Colony from all four sides where Original 

Applicant resides and near the land in question there is 

Multi-level Residential Housing Society in the name of 

"Oma.xe Forest Spa" Moreover, close to the said land 

there is "Kalka Public School" and in the near vicinity, 

there is "Manav Rachna Institute' and "MVN School". 

Thus, the land in question is in between/adjacent to the 

aforesaid buildings and looking to the location of the said 

land, Government Records and recent judgment of the 

Hon'ble Supreme Court vide judgment dated 21.07.2022, 

it is amply clear that the small isolated plot of the land 

will not come under the definition of forest or deemed 

forest. 

vi. It is submitted that the District Level Sub-Committee 

Ground Truthing Report itself states that the entire land 

in question admeasuring 8.41 acres does not fall under 

any of the categories prescribed as NCZ in the RP-202 1 

hence, the DLSC has not included the area under 
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reference in NCZ in District Faridabad. The above report 

has been forwarded on 10-11-2021 to the government for 

consideration by State Level Sub Committee. 

vii. It is submitted that even the Report dated 28.04.2022 

filed by the Ld. District Magistrate, Faridabad in O.A. No. 

69 of 2022, it is clear that the land in question was 

earlier used by the Ayurvedic Factory, and Section 4 and 

5 of PLP Act is not applicable to the said land. 

11. It is submitted that the industrial unit was existing on the 

land in question even prior to declaration of controlled area 

on 17-01-1964. Moreover, the said land is surrounded by 

already developed licensed Green Field Colony in Sector 43, 

Faridabad wherein, on majority of plots houses stands 

constructed and more than 10,000 families are residing in 

this colony since more than 40 years. 

12.	 It is humbly submitted that there are many cases where the 

Department has given conditional approval of building plan 

on individual plots which were kept under the category i.e., 

"status to be decided of NCZ' which includes the Plots of 

Applicant Colony as well wherein, the construction is under 

process. However, the Original Applicant has only targeted 

the answering Respondent which clearly shows its malafde 

intentions towards the answering Respondent. Thus, it shows 
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that the Answering Respondent is not concerned about the 

Environment at large but has initiated the present litigation 

out of motive to harass the answering Respondent who has 

not raised any structure due to pendency of the approvals. 

13. It is further submitted that the Original Applicant has also 

filed writ petition being CWP No. 120 18/2022 titled as Vjay 

Chawla vs State of Haryana & Ors. against the answering 

Respondent qua the land in question which is also pending 

before the Hon'ble High Court of Punjab and Haryana at 

Chandigarh which shows the clear intention of the Applicant. 

14. It is submitted that the captioned Original Application is a 

projected application and has been filed in order to harass 

the Answering Respondent herein thereby concocting a story 

of Environmental degradation without veriI'ing the facts of 

the present case. Thus, from the above narrated facts, it is 

very well clear that the grievance of the complainant is false 

and the Applicant has approached this Hon'ble Tribunal with 

malafide intentions. 

BRIEF BACKGROUND  

15. That the land in question is situated within the revenue 

records/ estate of Village Sarai Khawaja, Sector-43, Tehsil 

Badkal, Distt Faridabad, Haryana ( Khasra No. 70, Killa Nos 

6(8-0), 7/2(7-2), 8/2(7-9), 9/1(1-13), 12/2(1-13) 13(8-0), 14 
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(8-0), 15 (8-0), 17/2(7-10), 18(8-0), 19/1(1-13) total land 

measuring 67 Karnals 07 Marlas, bearing Khewat No.18, 

Khatoni No.20 ) (hereinafter to be referred as "Said Land 

"Land in Question"). 

16. That said land was being used since early 60's by one M/s 

Maharishi Ayurveda Product Private Limited for the 

manufacture of Ayurvedic/UNANI/Siddha Drugs. 

17. The land in question along with the other surrounding areas 

was declared as "Controlled Area" vide Punjab Government 

Gazette Notification No. 3826-2TCP-63 / 35804 dated 

19.12.1963 which was published on 17.01.1964. At this 

juncture, it pertinent to mention that at the time of start of 

the said unit, it was not a part of any controlled area 

therefore there was no necessity for approval of building plan. 

18. Thereafter, above said unit which was operating in the land 

in question started taking all the necessary approval time to 

time. Further for the purpose of raw material required for the 

manufacturing of the medicines and subsequently for the 

export of finished goods the permission was taken by the 

Govt. of India, through Ministry of Commerce certificate of 

Importer-Exporter Code (IEC NO. 0588086410) DATED 

23.06.1988. 
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A copy of the Importer/ Exporter License issued by the 

Ministry of Commerce vide dated 23.06.1988 is annexed 

herewith and marked as ANNEXURE: A/3 

19. That thereafter in the year 1995, one factory in the name of 

MIs Age of Enlightenment Publications was registered in the 

land in question. The Govt. of India, through Ministry of 

Commerce also issued certificate of Importer-Exporter Code 

(IEC NO. 0594074461) dated 13.03. 1995. 

A copy of the Importer/ Exporter License issued by the 

Ministry of Commerce vide dated 13.03.1995 is annexed 

herewith and marked as ANNEXURE: A/4 

20. That for the construction of the additional required buildings 

for the expansion of industrial activity, the above said unit 

sought for the approval of building plan which was approved 

on 09.04.1997 for the premises in question. 

21. That on 2 1.12.2006, the factory license was renewed by the 

Chief Inspector of Factories, Haryana in the name of firm M/s 

Maharishi Ayurveda Pvt. Ltd. 

22. That further License to operate work in factory was granted to 

M/s Maharishi Ayurveda Corp. Ltd. Vide registration no. 

FBD/M-238/13140 DATED 31.12.2001. It pertinent to 
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mention that the same was duly renewed time to time till 

31. 12.20 16. 

A copy of the License to operate as a factory issued by the 

Labour Department Haryana & Chandigarh vide dated 

31.12.2001 along with its renewal till 31.12.2016 and 

certificate dated 14.03.2012 is annexed herewith and marked 

as ANNEXURE: A/5 (Colly). 

23. That on 24.02.2011, the Directorate of Ayush, Haryana 

further granted permission to M/s Maharishi Ayurveda 

Products Pvt. Ltd. to manufacture under the License No. 04-

ISM-(HR) 07 Animal Patent/Prop. for Ayurvedic Formulation 

products. The said permission was renewed time to time till 

31. 12.20 16. 

A copy of the Animal Patent/Prop. for Ayurvedic Formulation 

products issued by the Ministry of Ayush through 

Directorate of AYUSH vide dated 24.02.2011 is annexed 

herewith and marked as ANNEXURE: A/6 

24. That the M/s Maharishi Ayurveda Corp. Ltd. had all the past 

electricity, telephone bills to imply that the land in question 

was being used for the commercial purpose. 
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A sample copy of the Electricity Bill and Telephone Bills for 

the year 2009-2011 ave  annexed herewith and marked as 

ANNEXURE A/7 (Colly). 

25. At this juncture, it is pertinent to mention here that the 

aforesaid industrial unit was existing on the above land even 

prior to declaration of controlled area on 17-01-1964 as 

narrated in the preceding paragraphs. The land in question is 

situated surrounded by already developed licensed Green 

Field Colony in Sector 43, Faridabad wherein, on majority of 

plots houses stands constructed and more than 10,000 

families are residing in this colony since more than 40 years. 

26. Thereafter, the answering Respondent entered into a 

collaboration agreement with M/s Age of Enlightenment 

Trust (Owner of Land) in the year 2010. Since, the existing 

industrial activity at site was non-conforming being located in 

residential Sector 43, Faridabad as per proposal of final 

development plan notified by the Government. Therefore, the 

answering Respondent planned to convert the land use from 

the existing non-conforming to conforming land use as per 

the proposal of development plan. 
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27. That before applying for the license, the answering 

Respondent dismantled existing industrial shed and other 

structures except security office, watch and ward structure, 

tube well room and other essentially required small 

structures. 

28. Pursuant to the above, answering Respondent applied for 

grant of license on the above total land measuring 8.41 acres 

for development of a Group Housing Colony. This proposal for 

conversion of land from existing industrial unit (non-

conforming land use) to conforming residential use as per 

proposals of Development Plan was submitted by answering 

Respondent with a view to discontinue the non-conforming 

land use in the overall interest of the surrounding area as 

well as the residents of Green Field Colony. But 

unfortunately, the department (i.e., Town and Country 

Planning Department, Haryana) rejected our request vide 

memo dated 29.11.2013 on the ground that in sector 43, 

Faridabad permissible 20% area for Group Housing stands 

already exhausted. 

A copy of the rejection letter dated 29.11.2013 issued by the 

Town and Country Planning Department, Haryana is annexed 

herewith and marked as ANNEXURE A/8. 
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29. Pursuant to the above rejection, answering Respondent re-

applied on 29.04.2015 for grant of license for residential 

plotted colony on the land in question in accordance with the 

provisions under comprehensive policy dated 14-06-2012 

notified by the department ( Town and Country Planning 

Department) for planned development of left-over land 

pockets viz., un-licensed / un-acquired / released areas 

located in the developed sectors through either grant of 

license under Act no. 8 of 1975 or approval of Town Planning 

(TP) Scheme under Municipal Acts. However again, the 

request for grant of license was rejected on 02.06.2016 by the 

Town and Country Planning Dept, Haryana on the ground 

that site in question does not fulfill the requirements of policy 

dated 14-06-20 12 about required 75% criteria regarding 

development and possession handed over in sector 43, 

Faridabad. 

A copy of the rejection letter dated 02.06.2016 issued by the 

Director of Town and Country Planning Dept, Haryana is 

annexed herewith and marked as ANNEXURE -A/9. 

30. That further in pursuance of the above rejection order, the 

answering Respondent again applied on 22.03.2018 for grant 

of license but this time for an area admeasuring 5.01 acres 
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(out of above total land measuring 8.41 acres) for the 

development of an Affordable Group Housing Colony. The 

said application was kept pending by the Department of Town 

and Country Planning for want of decision regarding NCZ 

(i.e., yet to be decided) as per the proposals of Final 

Development Plan 2031 A.D. Thereafter, the answering 

Respondent for grant of license for setting up of an Affordable 

Residential Plotted Colony under Deen Dayal Jan Aawas 

Yojna Scheme-2016 (hereinafter to be referred as "DDJY" 

over an area measuring 5.00625 acres in sector 43, 

Faridabad, applied for change of their earlier application from 

Affordable Group Housing Colony to Affordable Residential 

Plotted Colony under DDJY Scheme through its letter dated 

07.09.2021. 

31. Thereafter, in the meantime, on 14.10.202 1, the answering 

Respondent purchased the entire land in question 

admeasuring 8.41 Acres and executed the sale deed from the 

erstwhile owners of the factory. 

A copy of the Sale Deed dated 14.10.202 1 executed between 

the Answering Respondent and Erstwhile Owner is annexed 

herewith and marked as ANNEXURE A/ 10. 

32. That thereafter, the intimation qua the above Sale Deed was 

sent to the Department of Town and Country Planning, 
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Haryana and along with said intimation, the answering 

Respondent submitted the modified LC- 1 Application. 

A copy of form LC-1 Form dated 22.10.202 1 sent to the 

Department of Town and Country Planning, Haryana is 

annexed herewith and marked as ANNEXURE A/il. 

33. Thereafter the above application, was considered by the 

Department of Town and Country Planning, Haryana 

whereby, license no. 50 of 2022 was issued with some 

conditions including condition mentioned herein under: 

"That the final decision of state level 
committee on the recommendation of 
District Level Sub Committee regarding 
inclusion/exclusion of applied and from NCZ 
category shall be binding upon you & you 
shall abide by the same. In case of any 
decision of state level committee contrary to 
recommendation of District Level 
Committee, the license shall be withdrawn 
and no claim, what so ever, shall be 
entertained" 

34. That since, the HARERA Panchkula, did not register our 

project due to aforesaid condition of license mentioned above, 

the answering Respondent, requested the Department of 

Town and Country Planning, Haryana for modification of the 

above condition from the license which was considered by the 

Department and the condition was partially modified as 

under: - 
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"That you shall abide by the final outcome 
of the decision taken on the issue of NCZ 
as per the recommendation of State Level 
Committee regarding the exclusion site 
from NCZ pocket. 

A copy of the Lol dated 03.11.2021 issued by the Directorate 

of Town & Country Planning, Haryana to the answering 

Respondent is annexed herewith and marked as ANNEXURE 

A/12. 

35. That the above modified condition was also not considered by 

HARERA, Panchkula and the project of answering 

Respondent could not .be registered and it was directed to get 

the above condition no. 11 omitted from license no. 50 of 

2022. However, the said application for registration of project 

is still pending with HRERA Panchkula. 

36. At this juncture, it is worthwhile to mention that the District 

Level Sub-Committee (DLSC) Ground Truthing Report itself 

states that the entire land in question measuring 8.41 acres 

does not fall under any of the categories prescribed as NCZ in 

the RP-202 1. Hence DLSC has not included the area under 

reference in NCZ in District Faridabad. The above report has 

been forwarded on 10-11-2021 to the state government for 

consideration by State Level Sub Committee. 
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37. That the Answering Respondent herein also verified the land 

in question by seeking the duplicate copy of the Jamabandi 

from the Municipal authorities wherein, the said land is 

marked as "Gair Mumkin Pahar". A copy of the Jamabandi for 

the year 2015-2016 and duplicate copy of the same was 

issued on 11.11.2021 is annexed herewith and marked as 

ANNEXURE Al 13. 

38. That the Answering Respondent herein also sought No Dues 

Certificate from the Municipal Corporation Faridabad as the 

land in question falls under the Municipal limits of the 

Corporation. Pursuant to the same, the Municipal 

Corporation, Faridabad issued No Dues Certificate on 

02.12.2021 to the Answering Respondent herein wherein, it 

was clearly mentioned that the land in question falls under 

the municipal limits and within the Greenfield colony. 

A copy of the No Dues Certificate issued by the Municipal 

Corporation Faridabad is annexed herewith and marked as 

ANNEXURE A/ 14. 

39. That the Divisional Forest Officer, Faridabad has also issued 

clarification vide his office memo dated 15.12.2021 wherein, 

it has been clearly mentioned that the land in question is not 

a part of notified reserved forest, protected forest, under 

Indian Forest Act 1927. Further, it has been clarified that as 
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per the records available with the Forest Department, 

Faridabad, the said land in question does not fall in areas 

where plantations have been done by the forest department 

under Aravalli Project. 

A copy of the clarificatory letter dated 15.12.2021 issued by 

the Forest Department is annexed herewith and marked as 

ANNEXURE A/15. 

40. That on 28.04.2022, the Deputy Commissioner, Faridabad 

filed Action Taken Report in compliance of order dated 

02.02.2022 passed in O.A. No. "Panil Bawa Versus State of 

Haryana" wherein it was submitted by the Deputy 

Commissioner, Faridabad SDM (Badkal), Range Forest Officer 

and other revenue officials conducted survey whereby it was 

found that the said land in question belongs to the answering 

Respondent as per revenue records. Furthermore, no new 

cutting of trees was found. 

A copy of the Action Taken Report filed by Deputy 

Commissioner, Faridabad dated 28.04.2022 in compliance of 

order dated 02.02.2022 passed in O.A. No. 69 of 2022 "Parul 

Bawa Versus State of Haryana" is annexed herewith and 

marked as ANNEXURE A/ 16. 

41. That on 05.08.2022, the Deputy Commissioner, Faridabad 

filed Supplementary Action Taken Report in compliance of 
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order dated 02.02.2022 passed in O.A. No. "Pand Bawa 

Versus State of Haryana" as the report was coherent and 

comprehensive. The following were the pointers summarized 

below for your ready reference:- 

i. A brief comprehension of the overall concept of NCZ 

introduced in the Regional Plan 202 lAD (hereinafter 

referred to as RP-2021), notified in the year 2005 and 

the facts relating to evolution of concept of NCZ, its 

components and the subsequent efforts/deliberations 

held for its identifications on ground were spelled out in 

the said report. 

ii. It was further stated that as per the RP-2021, the 

impugned site falls under NCZ. However, as per the 

report of District Level Sub Committee, the same has not 

been included in the area under NCZ in District 

Faridabad as the same does not fall under any of the 

aforementioned categories prescribed as NCZ in the RP-

2021. 

iii. With respect to license issued it was intimated that the 

License no. 50 of 2022 issued vide DTCP memo no. 

11246 dated 25.04.2022 has been granted for area 

measuring 5.00625 (impugned Land) with the following 

condition imposed on the developer: 
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"That the final decision of State Level Committee on 

recommendation of District Level Committee regarding 

inclusion exclusion of applied landfrom NCZ category 

shall be binding upon and you shall abide by the same. 

A copy of the 05.08.2022, the Deputy Commissioner, 

Faridabad filed Supplementary Action Taken Report is 

annexed herewith and marked as ANNEXURE A/ 17. 

42. Thereafter, an Order was circulated by the Department of 

Town and Country Planning, Haryana vide office Endst. No. 

LC-3750-JE(SK)-2022/ 19021-35 dated 06.07.2022 

suspending the license no. 50 of 2022 till the finalization of 

the issue of NCZ in District Faridabad. 

At this juncture, it is most humbly submitted that the 

answering Respondent being all this while was applying 

before various Authorities/Departments for requisites 

approvals/ permission and till date was waiting for the final 

approval. 

43. That on 13.09.2022, Director General, Town and Country 

Planning Department Haryana in compliance of order dated 

13.09.2022 passed in O.A. No. 69 of 2022 "Parul Bawa 

Versus State of Haryana" filed Affidavit wherein following 

were the observations:- 

i. That it is submitted that the Department was of the 
considered view that the recommendations given by the 
DLSC regarding exclusion of the site from NCZ category 
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will be approved by the SLC shortly. It was in view of 
the above said position that licence no. 50 of 2022 
dated 22.04.2022 was granted to SVC & Lahari for 
setting up of a Affordable Plotted Colony under Deen 
Dayal Jan Awas Yojna Policy 2016 on the land 
measuring 5.00625 acres in Sector-43, Faridabad. 

ii. That it is also pointed out that recently NCRPB has 
published Draft Regional Plan-204 1, wherein the term 
Natural Zone has been introduced. The objections to 
said Draft Regional Plan are yet being submitted to 
NCR Planning Board. Final Regional Plan 2041 is yet to 
be notified. 

iii. That releasing by the Department that the finalization 
of areas under NCZ in District Faridabad is likely to 
take time, licence no. 50 of 2022 dated 22.04.2022 was 
suspended vide order dated 06.07.2022 till the 
finalization of the issue of NCZ in District. 

iv. That regarding creation of third party rights on the land 
for which licence no. 50 of 2022 was granted, it is 
stated that the District Town Planner, Faridabad vide 
letter dated 22.08.2022 had informed that as per the 
information received from Tehsildar, Faridabad vide 
letter dated 16.08.2022, the land m question is under 
the ownership of the project proponent i.e. M/ s SVC & 
Lahari. No further registration of any sale deed has 
been executed. The project proponent vide letter dated 
18.08.2022 has also informed the District Town 
Planner, Faridabad that no third party rights have been 
created by the colonizer in the licence granted project. 

v. That even otherwise, the project in question has not 
been registered with HRERA as per requirement of 
Section 3 of the Real Estate (Development and 
Regulation) Act, 2016. Without getting the project 
registered with HRERA, no colonizer can create third 
party rights on the licensed area. 

A copy of Affidavit filed by Director General, Town and 
Country Planning Department Haryana in compliance of 
order dated 13.09.2022 passed in O.A. No. 69 of 2022 "Parul 
Bawa Versus State of Haryana" is annexed herewith and 
marked as ANNEXtIRE A/ 18. 

42. That on 14.09.2022, this Hon'ble Tribunal was pleased to 

dispose of O.A. No. 69 of 2022 titled as 'Parul Bawa Versus 
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State of Haryana" wherein the similar matter pertaining to 

similar issues has been adjudicated by this Hon'ble Tribunal. 

The Relevant para has been reproduced below for your ready 

reference: - 

16. In these facts and circumstances of the case, we are of the 

considered view that no further intervention by this Tribunal in 

exercise of the jurisdiction under section I of the National Green 

Tribunal Act, 2010 on the present application is warranted at 

this stage and the application is disposed of accordingly. 

A copy of order dated 14.09.2022 O.A. No. 69 of 2022 titled 

as "Parul Bawa Versus State of Haryana" is annexed herewith 

and marked as ANNEXURE A/ 19. 

44. That, in view of the above facts and circumstances of the 

case, the captioned original Application may be dismissed as 

issue has already been adjudicated by this Hon'ble Tribunal 

in another Original Application. 

45. That the affidavit in support of this Reply is being filed along 

with this Reply. 

FILED BY: 

SAURABH RAJPAL 
ADVOCATE. 

OFFICE:- D291,2ND FLOOR, DEFENCE COLONY, 
NEW DELHI-i 10024 

MOB:-9971792885 
E-MAIL:- advocatesaurabhrajpal@gmail.com  

New Delhi 
Dated: - 14.11.2022 
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Managing Director 

BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO. 234 of 2022 

IN THE MATTER OF: 
Vijay Chawla 

Versus 
Ministry of Environment, Forest and 
Climate Change &Ors. 

.Applicarit 

Respondent 

AFFIDAVIT 

I, Ch. Srinivasa Rao, , S/. Sh. CH. Venkateshwar 
Rao, Aged About 47 years, having its Office at 509-F,III, 
Road No. 86, JTJBILI.E HILLS, Hyderabad-500033, do 
hereby and solemnly a'Tirm and state herein under: 

That I am the Managing Partner of the Partnership Firm 
namely SVC & Lahari (Respondent No. 10) in the above 
mentioned Original Application and am well conversant 
with the facts and circumstances of the case and thus 
competent to swear this affidavit. 

2. That the accompanying Reply have been drafted under my 
instructions, which I have read and understood. I further 
state that the averments made therein are true and correct 
to my knowledge and belief. 

3. Tat the annexures filed along with reply are true co esof 
their originals. For $Vt 2 

DEPONENT 

VERIFICATION Managing Director 
Verified at Hyderabad on this 22nd day of August, 

2022 that the contents of my aforesaid affidavit are true 
and correct to my knowledge. No part of it is false nor any 

erial has been concealed therefrom. 

/inmd 
P, .i. 

(A' .S. IN•IA) 'I
.d41, Iflj?S HNIs 

2 2 
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Ar'JrE7 - I 

ITEM NO.9 COURT NO.5 SECTION XVII 

SUPREME COURT OF INDIA 
RECORD OF PROCEEDINGS 

Civil Appeal No(s). 4977/2019 

M/S AJAY ENTERPRISES PRIVATE LIMITED Appellant(s) 

VERSUS 

LT. COL. (RETD.) SARVADAMAN SINGH OBEROI & ORS. Respondent(s) 

(FOR ADMISSION and I.R. and IA No.81476/2019-STAY APPLICATION and 
IA No.81477/2019-EXEMPTION FROM FILING O.T. and IA No.81479/2019-
PERMISSION TO FILE LENGTHY LIST OF DATES and IA No.81473/2019-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES) 

WITH 
C.A. No. 5067/2019 (XVII) 
(IA No.86003/2019-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.86001/2019-PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES) 

Date : 12-07-2019 These appeals were called on for hearing today. 

CO RAM 
HON'BLE MR. JUSTICE ROHINTON FALl NARIMAN 
HON'BLE MR. JUSTICE SURYA KANT 

For Appellant(s) Mr. Tushar Mehta, SG 
Mr. Anil Grover, AAG 
Ms. Noopur Singhal, Adv. 
Mr. Rahul Khurana, Adv. 
Mr. Sanjay Kumar Visen, AOR 

Dr. AM. Singhvi, Sr. Adv. 
Mr. Shyam Diwan, Sr. Adv. 
Mr. Avishkar Singhvi, Adv. 
Ms. Malini Sud, Adv. 
Mr. Shashwat Tripathy, Adv. 
Mr. Vinayak Bharidari, Adv. 
Nipun Katyal, Adv. 
Ms. B. Vijayalakshmi Menon, AOR 

For Respondent(s) Mr. P.S. Patwalia, Sr. Adv. 
s:gnaloloee Ms. Anita Shenoy, Sr. Adv. 

Dale: 20 7.13
Mr. Ritwik Dutta, Adv. 
Ms. Meera Gopal, Adv. 
Ms. Srishti Agnihotri, Adv. 
Ms. Natasha Dalmia, Adv. 
Ms. K. V. Bharathi Upadhyaya, AOR 
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UPON hearing the counsel the Court made the following 
ORDER 

Applications seeking exemption from filing Official 

Translation and Certified Copy of the impugned order are allowed. 

Issue notice. 

Learned counsel is permitted to file counter affidavit within 

a period of four weeks from today. Rejoinder affidavit within two 

weeks thereafter. 

List after six weeks. 

There shall be no cancellation of any permissions granted, in 

the meanwhile. 

(R. NATARAJAN) (RENU DIWAN) 
COURT MASTER (SH) ASSISTANT REGISTRAR 
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ITEM NO.302+301+303+304 Court 3 (Video Conferencing) SECTION IV-B 

SUPREME COURT OF INDIA 
RECORD OF PROCEEDINGS 

Petition(s) for Special Leave to Appeal (C) No(s). 7220-7221/2017 

(Arising out of impugned final judgment and order dated 29-04-2016 
in CWP No. 19148/2010 29-04-2016 in COCP No. 1135/2012 passed by 
the High Court Of Punjab & Haryana At Chandigarh) 

MUNICIPAL CORPORATION FARIDABAD Petitioner(s) 

VERSUS 

KHORI GAON RESIDENTS WELFARE 
ASSOCIATION (REGD.) & ORS. Respondent(s) 

IA 
IA 
IA 
IA 

No. 
No. 
No. 
No. 

94719/2021 - 
57354/2017 - 
91157/2021 - 
110223/2021 

APPROPRIATE ORDERS/DIRECTIONS 
APPROPRIATE ORDERS/DIRECTIONS 
APPROPRIATE ORDERS/DIRECTIONS 
- APPROPRIATE ORDERS/DIRECTIONS 

IA No. 109330/2021 - CLARIFICATION/DIRECTION 
IA No. 89574/2020 - CLARIFICATION/DIRECTION 
IA No. 112023/2021 - CLARIFICATION/DIRECTION 
IA No. 101169/2021 - CLARIFICATION/DIRECTION 
IA No. 94720/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 103155/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 48851/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 48850/2021 - EXEMPTION FROM FILING O.T. 
IA No. 109331/2021 - EXEMPTION FROM FILING 0.1. 
IA No. 94717/2021 - INTERVENTION APPLICATION 
IA No. 112022/2021 - INTERVENTION APPLICATION 
IA No. 90923/2021 - INTERVENTION APPLICATION 
IA No. 101159/2021 - INTERVENTION APPLICATION 
IA No. 110209/2021 - INTERVENTION APPLICATION 
IA No. 91893/2020 - INTERVENTION/IMPLEADMENT 
IA No. 109328/2021 - INTERVENTION/IMPLEADMENT 
IA No. 89573/2020 - INTERVENTION/IMPLEADMENT 
IA No. 103153/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/AN NEXURES 
IA No. 110714/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/AN NEXURES 
IA No. 101155/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES 

SanatteboerNo 48843/2021 - PERMISSION TO FILE ADDITIONAL 
DMENTS/FACTS/ANNEXURES 

Date: 20 922 

O?IA No. 94724/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/AN NEXURES) 

WITH 
C.A. No. 8454/2014 (XVII) 
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(IA No. 192694/2019 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES) 

C.A. No. 10294/2013 (XVII) 
IA No. 155784/2019 - APPROPRIATE ORDERS/DIRECTIONS 
IA No. 155775/2019 - APPROPRIATE ORDERS/DIRECTIONS 
IA No. 2091/2021 - CLARIFICATION/DIRECTION 
IA No. 155772/2019 - INTERVENTION/IMPLEADMENT 
IA No. 2082/2021 - INTERVENTION/IMPLEADMENT 
IA No. 155781/2019 - INTERVENTION/IMPLEADMENT 
IA No. 136483/2019 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANN EXURES 
IA No. 125428/2019 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES 
IA No. 105838/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANN EXURES 
IA No. 148663/2018 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES) 

C.A. No. 8173/2016 (XVII) 
IA No. 2/2016 - APP FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS 
IA No. 93369/2021 - APPROPRIATE ORDERS/DIRECTIONS 
IA No. 138593/2019 - EXEMPTION FROM FILING O.T. 
IA No. 97596/2020 - EXEMPTION FROM FILING O.T. 
IA No. 138590/2019 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES 
IA No. 97595/2020 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES 
IA No. 1/2016 - STAY APPLICATION) 

C.A. No. 11000/2013 (XVII) 
IA No. 196807/2019 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES 
IA No. 3/2014 - STAY APPLICATION) 

W.P.(C) No. 592/2021 (PIL-W) 
IA No. 92847/2021 - AMENDMENT OF THE PETITION 
IA No. 106531/2021 - APPLICATION FOR EXEMPTION FROM FILING TYPED 
DOCUMENTS 
IA No. 82566/2021 - APPROPRIATE ORDERS/DIRECTIONS 
IA No. 92163/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 65544/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 91186/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 64532/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 106530/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 84526/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 103150/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 92851/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 71100/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 82565/2021 - INTERVENTION APPLICATION 
IA No. 71098/2021 - MODIFICATION 
IA No. 92160/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES 
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IA No. 65543/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES 
IA No. 91182/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES 
IA No. 103148/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXIJRES) 

W P.(C) No. 657/2021 (PIL-W) 
IA No. 68638/2021 - EXEMPTION FROM FILING AFFIDAVIT) 

W.P.(C) No. 759/2021 (PIL-W) 
IA No. 82248/2021 - APPLICATION FOR PERMISSION 
IA No. 82250/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 79663/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 82274/2021 - EXEMPTION FROM FILING AFFIDAVIT 
IA No. 82271/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES) 

W.P.(C) No. 788/2021 (X) 
IA No. 84840/2021 - APPROPRIATE ORDERS/DIRECTIONS 
IA No. 105404/2021 - APPROPRIATE ORDERS/DIRECTIONS 
IA No. 92555/2021 - EXEMPTION FROM FILING OT. 
IA No. 105406/2021 - EXEMPTION FROM FILING 0.1. 
IA No. 92554/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES 
IA No. 84845/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES 
IA No. 105412/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES) 

Writ Petition(s)(Civil) No(s). 1023/2021 
(FOR ADMISSION and IA No.114426/2021-GRANT OF INTERIM RELIEF and IA 
No.114427/2021-EXEMPTION FROM FILING O.T. 

Writ Petition(s)(Civil) No(s). 1008/2021 
(FOR ADMISSION and IA No.112315/2021-EXEMPTION FROM FILING 
AFFIDAVIT 

Writ Petition(s)(Civil) No(s). 1031/2021 
(FOR ADMISSION and IA No.116302/2021-STAY APPLICATION and IA 
No.116303/2021-EXEMPTION FROM FILING 0.1. 

Date 20-09-2021 These matters were called on for hearing today. 

CO RAM 
HON 1 BLE MR. JUSTICE A.M. KHANWILKAR 
HON'BLE MR. JUSTICE DINESH MAHESHWARI 

For Parties Mr. Tushar Mehta, SG 
Mr. Anil Grover, Sr.AAG 
Mr. B. K. Satija, AAG 
Mr. Rahul khurana, Adv. 
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Mr. Satish Kumar, Adv. 
Mr. Sanjay Kumar Visen, AOR 
Mr. Amit Sahni Adv. 

Mr. Tushar Mehta, SG 
Mr. Ruchi Kohil, AAG 
Ms. Srishti Mishra, Adv. 
Dr. Monika Gusain, AOR 

Mr. Cohn Gonsalves, Sr. Adv. 
Ms. Anupradha Singh, Adv. 
Mr. Haider All, Adv. 
Mr. Satya Mitra, AOR 

Mr. Sanjay Parikh, Sr. Adv. 
Ms. Srishti Agnihotri, AOR 
Ms. Tripti Poddar, Adv 
Mr. Satwik Parikh, Adv. 
Ms. Sanjana Grace Thomas, Adv. 

Mr. Arun Bhardwaj, Sr. Adv. (AAG) 
Mr. Samar VLjay Singh, AAG 
Mr. Gauraan Bhardwaj, Adv. 
Mr. Abhishek Sharma, Adv. 
Mr. Nikhil Bhardwaj, Adv. 
Mr. Piyush Gaur, Adv. 
Mr. Rahul Kurnar Sharma, Adv. 
Mr. Vishwa Pal Singh, AOR 
Ms. Nandita iha, Adv. 
Mr. Y. P. Singh, Adv. 
Dr. Monika Gusain, AOR 

Ms. Aishwarya Bhati, ASG 
Mr. Gurmeet Singh Makker, AOR 
Mr. S. K. Singhania, Adv. 
Mr. Sumit Teterwal, Adv. 
Mr. Vanshdeep Dalmia, Adv. 
Mr. Chinmayee Chandra, Adv. 
Mr. Suchakshu Jam, Adv. 

Mr. Jayant Kr. Sud, Sr. Adv. (ASG) 
Ms. Vimla Sinha, Adv. 
Mr. Kamlendra Mishra, Adv. 
Mr. Vikas Bansal, Adv. 
Mr. Manish, Adv. 
Mr. Amrish Kumar, AOR 

Mr. A.N.S. Nadkarni, Sr. Adv. 
Mr. Mohit D. Ram, AOR 

Mr. Arun Bhardwaj, Sr. Adv. 
Mr. B.K. Satija, AAG 
Ms. Ruchi Kohhl, AAG 
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Ms. Srishti Mishra, Adv. 
Dr. Monika Gusain, AOR 

Mr. Arijit Prasad, Sr. Adv. 
Mr. Vikas Verma, Adv. 
Ms. Sapna Verma, Adv. 
Mr. Shafik Ahmed, Adv. 
Mr. Rashid N. Azam, Adv. 
Mr. Naseem Anwar, Adv. 
Mr. Durgesh Gupta, Adv. 
Mr. Vinod Kumar Goyal, Adv. 
Mr. Mohd. Ad! Alvi, Adv. 
Mr. V. Elanchezhiyan, AOR 

Mr. Arijit Prasad, Sr. Adv. 
Mr. Ravindra Chaprana, Adv. 
Mr. Tejaswi Kumar Pradhan, AOR 

Mr. P.S. Patwalia, Sr. Adv. 
Mr. Manoranjan Paikray, Adv. 
Mr. Tejaswi Kumar Pradhan, AOR 

Ms. Aishwarya Bhati, ASG 
Mr. Sumit Teterwal, Adv. 
Mr. S.k. Singhania, Adv. 
Mr. Vanshdeep Dalmia, Adv. 
Ms. Chinmayee Chandra, Adv. 
Mr. Gurmeet Singh Makker, AOR 

Mr. Vedant Singh, AOR 
Mr. Vinay Kumar Dubey, Adv. 
Mr. Vivek Dubey, Adv. 
Ms. Prajakta, Adv. 
Mr. Vishisht Singh, Adv. 
Mr. Prateek Tiwari, Adv. 

Mr. Ram Ekbal Roy, Adv. 
Mr. Birendra Pd. Singh, Adv. 
Ms. Priyanka Das, Adv. 
Mr. Jawaharlal, Adv. 
Ms. Neha Das, Adv. 
Mr. Binay Kumar Das, AOR 

Mr. Mohit Paul, AOR 
Mr. Kamal Gupta, Adv. 
Ms. Sunaina Paul, Adv. 

Mr. Ankit Swarup, AOR 
Mr. Arunesh Grover, Adv. 
Mr. Syed M. Ahmad, Adv. 
Mr. Vijay Raj Singh Chouhan, Adv. 
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Mr. Kedar Nath Tripathy, AOR 

Mr. Sibo Sankar Mishra, AOR 

Mr. Rajat Joseph, AOR 

Mr. Smarhar Singh, AOR 

Ms. Amiy Shukia, AOR 

Ms. Ranjeeta Rohatgi, AOR 

Ms. Manjeet Kirpal, AOR 

Ms. Manju Jetley, AOR 

Mr. Rajat Joseph, AOR 

UPON hearing the counsel the Court made the following 
ORDER 

I.A.No.91157/2021 and 101169/2021  

As the directions sought in 

I.A.Nos.91157/2021 and 101169 filed in Special 

Leave Petition © Nos. 7220-7221/2017 are similar to 

the issues related to the batch of cases being C.A. 

No.10294/2013 and connected cases, hence, list 

these applications along with C.A. No.10294/2013 

and connected cases on 04.10.2021, as prayed. 

SLP(C) Nos.7220-7221/2017, W.P.© Nos.657/2021 and 
788/2021 

These matters pertain to issue of demolition 

action and related matters. Hence, need to proceed 

together. 

In terms of order dated 14.09.2021, the 
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Faridabad Municipal Corporation (for short, 'the 

Corporation') has initiated the exercise of issuing 

provisional allotment letters to prima fac.ie 

eligible applicants. 

It is stated that in all 2391 applications 

have been received until 15.9.2021. Out of which, 

after processing the concerned applications, 892 

applicants have been found to be prima facie 

eligible so far. The officials of the Corporation 

have contacted the concerned persons through 

telephone/mobiles and other means Out of that, 302 

persons reported to the office of the Corporation 

for collecting the provisional allotment letters. 

Suffice it to observe that the modality 

suggested in the order dated 14.09.2021 is being 

rolled out by the Corporation in right earnest. 

For the time being, we will not make any further 

observation nor finally determine that issue. 

Mr. Arun Bhardwaj, learned senior counsel 

appearing for the Corporation, has also informed us 

that the last dates for receiving applications and 

issuing final allotment letters have been realigned 

as follows: 

The last date of receiving application is now 

fixed as 15.11.2021 and thereafter the 
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applications will be processed and draw of lots 

will be done on 02.12.2021 and in all probability 

the final allotment letters would be issued to 

the eligible candidates before 15.12.2021. 

Let the aforesaid position be stated on 

affidavit. 

Mr. Bhardwaj, learned counsel has also 

stated on instructions that after the provisional 

allotment letter is issued and the concerned person 

occupies the premises so alloted and points out any 

defect or some maintenance issues that will be 

attended to with utniost urgency as observed in 

order dated 14.9.2021. 

We direct the Commissioner of Faridabad 

Municipal Corporation to submit a chart area-wise, 

disclosing the unauthorized structures standing on 

forest land which have not been demolished and with 

justification for non-demolition of unauthorized 

structures, before the next date of hearing. 

The Corporation must proceed against every 

unauthorized structure(s) standing on forest land 

in terms of earlier orders. 

In addition, the Corporation may also 

indicate the steps taken to remove the debris or 

process the same to make it environment friendly 
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and compliant. 

List matters nd  October, 2021. 

W.P.(C) No.592/2021, 759/2021 and 1023/2021 

These matters will proceed together 

hereafter as separate cases dealing with the 

challenge to rehabilitation policy/scheme. 

Learned counsel for the petitioner(s) 

submitted that an immediate order is essential 

before the verification process is being taken 

forward. 

According to the petitioner(s), in addition 

to the documents referred to in Clause 3(e) 

defining the eligibility criteria, the person 

concerned/applicant may be permitted to establish 

his/her identity and the fact that he/she was 

occupant of the premises which has been demolished 

being unauthorized structure standing on forest 

land, by way of giving self certificate/affidavit 

as proof of income and other documents referred to 

as proof of address in the Pradhan Mantri Awas 

Yojana Scheme, 2015 including in other central 

schemes such as at page 14 of the Additional 

Documents being l.A. No.118212/2021 in W.P.© 

No.1023/2021 and not limited to Voters' list, 
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Pehachan Patra and electric connection Bill. 

Mr. Arun Bhardwaj, learned senior counsel 

appearing for the Corporation, prays for time to 

take instructions in this regard. 

List these matters on 27th  September, 2021. 

C.A. Nos.10294/2013, 11000/2013, 8173/2016, 
8454/2014, W.P.(C) Nos. 1008/2021 and 1031/2021  

These matters involve issue regarding forest 

and non-forest land in reference to interplay 

between provisions of the Punjab Land Preservation 

Act, 1900; Forest Conservation Act, 1980 and the 

land which forms part of development plan under the 

Faridabad Complex (Regulation and Development), Act 

1971. 

List these matters on 4th  October, 2021. 

In the meantime, the 

appellant(s)/petitioner(s) to serve advance copy of 

the appeal/petition paper-books on the standing 

counsel for the concerned authorities/State of 

Haryana/Union of India. 

The respondent(s) in the concerned 

appeal(s)/petition(s) may file separate or common 

reply affidavit, as may be advised. 
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If common reply affidavit is filed by the 

State, the same be served on the counsel appearing 

for the opposite sides in the connected matters 

for their record. 

(NEETU KHAJURIA) (VIDYA NEGI) 
COURT MASTER COURT MASTER 

41



GOVERNMENT OF INDIA 
MINISTRY OF COMMERCE 

Office of Jt. Director General of Foreign Trade 
6/7, BK. Roy Courts, Asaf Mi Road, New Delhi11OOO2 

 

CERTIFICATE OF IMPORTER-tXPORTER CCDE (IEC) 

 

1. Name MAHARISHI AYURVEDA CORP LTD 

2. Address A-14, MOHAN CO-OP 1NDUL.ESTAE, 
MATHURA ROAD, 
NEW DELHI , 110044 

3. Address of the Branch/Div.! 1) Branch Code: 1 
Units if any FARJDABAD 

2) Branch Code : 2 
NEW DELHI 

4. PAN AAACM4169K 

5. IEC Number 0588086410 
'I 

6. Date of Issue 23.06.1988 

Place : New Delhi (K.P. Singh) 
Date : 05.04.2000 Foreign Trade Development Officer 

Issued from File No. 05/04/130/0864 1/AM89/ dated 01.04.1988 

Note : In case of any change in the NameiAddress or Constitution of JEC holder, the IEC holder shall cease to be eligible to Import 

or Export against the LEC after expiry of 60 days from the date of such a change unless in tleeantime, the consequential changes 

are effected in the IEC by the concerned Licensing Authority 
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• Licensin.r Authority curn 
Director of Ayurveda,Haryaria, 
Ayurve&Lj. D6partt. Haryana. 

 

  

To 

  

1Maharishi yurved Oorporation Limited., 

green Field Coloney, P.O.:- Ainar Nagar, 

Dietric!t :-Faridabad (Haryaia), 

No- 45/ - /ssD-2/AY/H/99/ /i/ 
pd,Chandiqarh the 

suJJ4..	 riss ion of man ±acturiQ f ddiioa.. it 
the Licence No:-  4I(ER) ven Patent ormulas approved. 

Reference your letter No:-  MACL:FAC:576/99/2000 

Yt13/29_4_1  999 o. t subj.eit notc1 above. 

You are hereby permitted to marufacture. the enclosed 

I1t. .4Xems under Licence No:-  4-I1(HR)  

to the following condi±ions:- 

1) That no new items shell be meutacturd by you, 
without prior approval of this rff ice. 

2) You should maintain a complete record of 
manufacture, analysis and sale. 

• AuthciritY and 
tity cum 

Ha.ryarxa. 
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(X)VERNMENT OF iNDiA 
MINISTRY OF COMMERCE 

Office of Jt. Director General of Foreign Trade 
6/7, B.K. Roy Courts, Asaf All Road, New Delhi-i 10002 

CERTIFICATE OF IMPORTER-EXPORTER CODE (LEC) 

1. N.me AGE OF ENLIGHTENMENT 
PUBLICATIONS 

Address A-14, MOHAN COOPERATIVE 
INDUSTRIAL 
ESTATE, MATHtJRA ROAD, 

DELHI 110044 

.Aldress of the BrancWDiv./ 1) 'Ianch Ccd: I 
Units if any GREEN FIELDS COLONY, 

/ P.O. AMAR NAGAR 
DIST. FARIDABAD,HAR.YANA 121003 

4. P\N AARPS7539R 

JLC Number 0594074461 

Dite of Issue 13.03.1995 

ce : New )elhi (Haipal Sins 
2.'te 20.10.2000 Foreign Trade 1)ewi 

'i.ssued from i1e No. 05/04/130/07856/AM951 dated 13.03i.99 

Note : in case t any thange In the NamelAddrcss or Conslitulion of IEC boIdtr th(tECho1de shall .\be cbgibt ott 
r Export again'i the wraftapiryof6Othysfrom thcdateofsudta cnnIssinUmmcantimc, ' .g1dngc 
rc effected in th' LEC by the concncd Licensing Authority 
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+++ +++1.++++4++ 

Z LICENCE TO WORK A FACTORY 

FORM NO. 4 

(Prescribed uiukr Rule 8) 

EAJ 

,4. the Rules made thereunder. 

+ This licence shall remain 

+ 31st day of December, k 2901 

+ 
+ 

+ 
in force till the + 

+ 
+ 
+ 
+ 

( K. S. Shor.ji) 
or Chie/'.ii3rPi&ories 

Haryana :t: 
+ SEAL ),..: 

t..-..-----..-.-.- 

—:o:— 
i3D/M-238/1314O 

RgtstraUOn No.— 

+ 80S0/-
Fcc R-4' 5 48 

+ &ria No.— 

Licence is hereby granted to Shri  Manoj 5CivastaVa,0CCU 

of M1  S  Waia.ri shi Ayurveda Corporation Limited ,Gr en ~ 
+ 

+ valid only br the premises UescribeU overleaf for 
+ use as a factory enphying nut more than  5°° 

persons on any one day during the year and using  
motive power not exceeding °°°_H.P., subject 

j to the provisions of the Factories Act, 1948, and 

?i1cis CoLony, P.O. ?r Ngr, Faridabad. 

er. 
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(3c?c ru 155-A) 

Certificate for renewal of License to manuacture for sale 

of Ayurvedic/ Unani or Siddha Druqs. 

Certified that License No. 04-ISM-( R) granted on 1609.2002 to M/s Maharish 

Ayurveda Products Pvt. Ltd. for the manufacture of AyurvediciUflanifSlddha drugs at 

premises situated at Green Fields Colony, Distt. Faridabad has been renewed from 

01-01-2012 to 31.122016. 

Name of the Technical Staff:-

Dr Bala Parsad, B.A.M.S. 

2. Sb. Rama Kant Tiwari. Ayurveda Ratna 

3. Sh. Surnan Parkash, B. Sc. 

4. Mrs. Kamna Saxena, M.Sc. 

Dated, Panchkula. 
14-03-2012. 

Director -r-Lidensing Authority 
Directorate of AYUSH Haryana. 

I,.. 
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DATE 1 

(&ocL%4) 

I 

• / 
0 

• 1nt no. 

D1SH1 4AfiYANA BXJLI idZ1RAN NIAH 'TU. 
(Pitt for. H.T. Ifldustriit coiië.i') lilt Ce, 0n - ,zovt.  

FORfl R.O. 3-B DECEMflER. ZOQ7 

F23 
; t.S-i atie of Consuter ii.A4AisHX AVURVEDIC 

; HRP1I3O AdOre55 ter eriaI no 

• brriCe Of ISSUe 

r,5uri of Supply; 
nctloned'Loed KV; 

Fc,ntract ; 
'4ture.Df md. '  

11..000KV 
448.175 
400 EVA - 
GENERAL  

ANANGPUR CREEl FIELD 
FARIDABAD 

Issu. d$ts 
8r*d5n9 dat 

MontMy Rir.. Chrei ;Ri. 80000.00 (anth(e)- 
Power fatter' ; 0.82 
Recorded Ra.9etand I-_ 6I..i0Q WJA-..- •....L...-.. - 
Location of lnø. Within NurI1Cjp.l tinit 

I!AThURA NOAD S/D PARIDAAD 

ENER1Y TER READING - 
4 Di If £Z*WFTIEN ND 1018. MET COMUHPTION 

IWI4 fl1470.XQ W?0.CC0 4.%D IZ6.CC0 O.OQ 15640.000 
n KVAH 2r&46. ,D0.Kc •. 19040.000 

PRRTXCULRR - 3 DETAIL! 3 A!i0IJRT .3 

30I_'ENERGY CHAnCES 3 35640.000 units l4Q9P3 63968.0031TE5 
T03UEL SUCHRCE 3 46 F- 3 71,4.003:WX 
F. EAIc LOAD CHARGES 3 0.00 Units 2OO P3 

..T.SURC1ARGE 3 3 
FOR HIGH. VOLT.3 3 0.003Si 

FOoSADD (1 to S)/PNC CAl 3 PIHC If I to 5 < MC 3 80000.003 IT Pi*i 
013P.F. SURCHARGE/REPATF 3 1 to S 3 S6?3.003ITID 
rOS3ETEEL TURN. SURCHARCE3 t!15P 3 0.0O31UN.IU18 
to53tol41. DE1AND SURCHARCE3 2S7 0ft6+7+83 
tO3AtA3+7+89- • ---'- - 
,'1l11ETER SERVICE CHAR0S 3 
23L1RE SERVICE CWAGES 3 
I31ELECTRICITY DUTY 3 lOP 
143NUMCIPAL TAX 3 DSP 

r15$5UNDRy CHAREFALLOVN.3 
!!'3.6SARREARS 3 
313ART. STOPPED BY COt*T 3 Not added in the 
F183AVERACE ADJUS1NENT 3 
fl3NET AROURT (11 TO.l$) 3 Payable By Due Date 3. 
0i2/. SURCHARGE ON .G..P.Z For Lat. Pyn.nt 3 : 
13GROSS A$OUNT 3 Payable Mt.,' Due Date 3 i3?5.903 SI 
n4DDDPDDDDDDDDDDDDDDDDDDADDDDDDDDDDDDDDDD,DDDDDDLID4DDDDDDDDDDDY 

- ,•'_f_ - .. -. -•-.•• .-' .- _.-.•__,--- -- -- 
"))> 'CuT F8OtI HERE >>>).''' -r--' 

;:- 
bill

::- •. 

3 f tw. QUflt --* 
3 1590.003 Pid wtthis w.*R .0 ., 
3 0.003 nentioned for 'piyesentithO 
3 1564.003 shalt be discant*rtUd 
3 782.003 Et.ctricity ACT. 1910 
3 3 witheut further iMtinetidii 
T 

- D.H.B. LTD'-*Ex'EZ 
OFFICEi I4AThURA ROAD D FARIDABAD 

lit OF CDN5U1IER IVB RAiARI5HI AVURVEDIC CCR BOOK NO.' 
COUNT NO. ' 

PACE NOi 1 • 80-4 

TtR SERIAL ND. 'HRBISI3O /p9(,hoUNT RECEIVED CInigur*a)- 

(IniVords iz., 

.-' 

OUNT PAYABLE BY DUE DATE 

HaUNT PAYABt.E AFTER DUE •DATE 
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3 
3 
3 

qr 

3 

6219 
27t 
2q62. 

111 

RECEIVED (In Figures 

(In Words ) ; 

F.R SERIAL NO. ; HRB1SI3O 

UNT PAYABLE BY DUE DATE 
• -- — 

Ut4T PAY(BLE AFTER DUE DATE  .T}(IA PAID BY 

CAS ER'S SIGNATURE 

DA< 

ce Code 
ur;t flu. 

HIN HARYANA BIJLI VITRAN NIGAM LTD 
(BIU for' 14.1. IndustrIal consuers) BiU Gen. ;18/11/2009 t 

FORPt R.O. 3B N0VEMBR • 2007 

Na.e of Corsuhoi ; M14AR1SH1 AYURVEDIC 

"erial no HRR15I3O Addre ANANGPUR GREEN FIELD 
FARIDABAD 

ca 3f Iccua 

.ure of S'pply; 
t1Mnoj Lo..l ç!; 
rar+ rand 
ro of Irul. 

PATHURt ROAD L/D FRIDABD 

11.000KV Plonthl.y PUn. Charges ;Rs. 80000.00 
44.47 FoLar factor : 0,74 
400 KVf Rrcordd Plax.eMand 266.400 KVA 
CENERAL Location of md. : Within plunjcjpal liit 

Issue date 20'11,Zo09 
Readj date; 
Monthc) 

RGY METER READING ;- 
IcI rL0 

UH I6156 1L3M 
UAH 23ES6. 191622OO 

4c 
! DPT 06. NET  

Z1OCO0 6.cO 0.000 

CONSUPPTION 
15580.000 
21.056.000 

DDbDflDDDDDD DDDlDDDl)k)DDDDDpDDDDDDDDDDDDDDDDDDD? 

PARTICULARS 3 DETAILS 3 AMOUNT 3 
flDflVDflDflDflDflDDflDflDFDflDDDDflDflDflDDDDDDnDDDopDDDvDDDDDL'DDD4 

AERGY CHARGES 3 15580.000 Units 10?PJ,. 63722.0031W-UTh 
-

7i67.003qI-0600 
0.003 
0.003 0O06. 
0.003 CTOI 

0000.003 oi'o•o; 

5596.003 H00I 
0.003 t 
0.003 NOTICE; 
6.003 If the anount 
003 Paid within a 

0.003 nentioned for pay 
lOP 3 / 1558.003 shall be disconn 

e OSP 779.003 Electricity ACT 
3 without further i 

A!1T. STOPPED BY COURT 3 Not added in the bill. 3' 
Z79i 

AVERAE ADJUSTMENT 3 3 
3iET AIWUNT (1.1 TO 2) I Payable By Due Data 3 
sz:' SURCHARGE ON S..O.P.3 For Ltc Paysent . 1944.003 

AMQUMT .1 Payable After Du. Dat. 3 101447.003 
#D1DD1WDDDDD1)DDDDDPDDDDPDDDDDD1DDDPDD.DDDPDDDDDDADPDDDDDDDDDY 

rFLEL SCHARE 
PEi LOD CHARGE! 3 
L.T.URCHARGE 3 
REBATE FOR HIGH. VoLT.3 
ADD (1 to 5)/PIMC LA) 3 MMC If I tp 5 
P.F. LURCFIARCE/REBATE 3 1 to 5 
STEEL FUR. SURCHARC-E3 15P 
CONT. DEPtAND SURCHARGE3 25> 0ft6+7+6:I 
IADD 1A#7+8fP - 3 
METER SERVICE CHAFGES 3 -: 

LINE SERVICE CHARGES 3 
ELECTRICITV DUTY 3 
ThUNICIPAL TAX 3 

3 
DPV rRE/ALLD .3 

3ARREARS 3 

46P .(\  

0..O0 Units 0200 #3 

3 
3 
3 

9 

0.003 
0.003 
0.003 

0 the biLl. i not 
k of due date 
t.the connection 
ted under Indian 
910 clau!e 24(1> 
mat .n. 

))))> CUT FRO!1 HERE 

o • H - B - V - N • LTD - RECE I PT STUB 
01FICE; MATI4URA ROAD SIB FARIDABAD NOVEMBER, 

oF COWSuiCR ; M/S MAI4ARISHI AYURVtDIC CCR BOOK NO.; PAGE NO. ; RO-4 NO.; 
OUNT NO. ; LSB-1 

2007 
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t1 /f 
'vpt 311. 3& 331 Form A. 0.3 (a) 

1T 11 1 CONSUMER' BILL 

diui 'f1 It For Industrial Supply 

'% q3 u i i 

In at I communication regarding this blI pf ease state you Account No. 
(lfl 4 fl11 TllT ) (As given below) 

The Instnjction with regard the payaont of the bill please see ovedeaL 

 -1*) 
trn as zt ttot 

.24$ a Mi ft 
-tif~, f &i Mi * 7f91 1kn  aT n ci'iii oA.ii ft 

(!MPORTANT NOTICE) 
VOUARE REQUESTED TOMAKETIIEPAYMENTOFTI-IEBILLBYTHE DUEDATESWNINTHEBILL FAILING 

WH!CH THIS SHOULD BE DEEMED TO BE A NOTICE UNDER 5ECTION 24 OF THE INDIAN2LECTRICITY ACT 1910 AND 
THE SUPPLY TO YOUR PREMISES SHALL WITHOUI PFEJUDICE TO IHE RIGHT OF T NIGAM TO RECOVER SUCH 
CHARGES AS SHOWN IN THIS SILL BY SUIT BE DISCONNECTED AFTER 7 DAYS Q THE DUE DATE MENTIO•!ED 
HEREIN WITHOUT ANY FURTHER NOtICE AND SHALL BE flCONNECTED tJrtSS AND LJNTILL THE AMOUNT 
SHOWN IN THIS BILL TOGETHER WITH ANY EXPENSES INCURRCD BY THE NlGA IN CUTrING OF AND RECONNECT-
ING THE SUPPLY IN ACCOR[ANCE WITH IGA1S SCHEDULE OF THE CHARGES IS PAID TO THE NIGAM. THE NOTICE 
WILL REMAIN VALID NOT WITHSTANDING THE INCLUSION OF AflY PART OF THE BILL MEN IONED CHARGES IN THE 

Name &MdrssiotConsumfl  

) 601 -A' (f') cci s ii ('i) TTI ) 

V1 PARTiCULA}S 

3 
Suprly & Other Cttarges 

1tcf 
EIectricn ct gee 

CoI'C' 
?lurilcipa Tax Cal 0' 

oRs. toP. oAa. IoP. . Total 

t. 
I. 
I. 

I. 

L 

4 

5. 
I. 
a. 

S 

';: 

4!PiLU*I 
PI.OUI month 

reJi 
Cherges rsthsi consumption u i? eos, 
after so •bita 

5. S•f 
(es) tIet * u' 

(b)Formema 
c' & '°" 

() I! (&) DSC..._.._. 
(lJ) vu 
fkzm thfI IR 
Total amount psyabte doe dits 

et,L.ca.ym.yi.*,sr, 

Qff1 
U I 

eq z 
Total ol the 
anicunl st'.oeq, 
ht Ccl. W8 

'S...' 

r C, ç 
It b I it 

6 Rs. 

I, 

__.*-_ 

/ Ol77fl! 
/ / 

— 

. 

'-_- 

. 
.-- 

. - 

I 
fi m: 
'- ' 

(r .'-' • 

- -..,. 

. 

/ ..........,,.. .. 

I 
I 

'•- 
. 

. i 
I . ( 

/ P O 

. '.. /$ s_.'  
71 

'

79 '. .•• 

.
l 

( tflrggj 7T'? 
NOTE: Payment of Ri. 2000/- end aua. will b ceptco1 

2000 n 1 -it 
WT1Pt * rug ______ 

fit TTT 'od 1 IT q 
I 

In Cese of any co1rpant regarIng Interniption of 
uppIy please r,ng uplelephone No.  

3oQkNo 

r .Therru mit flit IC 
JOO_tJiJfl1 LflO. 

TB 15T t It1 Date of suo 

Offbco of isja 4 TO Meter 

*J1 o AcouitN 4I MO 
Date of Reading Mrtar fleaing 

fl 'ITL$IR fUt () II CL  -/k1 / 
— — II / 

- 

2 r 

: /a tfl 
SDOJRienue Aoenl 
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uN HRYN XJLI VITRAN 
(Bill for H.T. Indu5triat conuiier) 

FORM F.0. 3- AUGUST. 

NIGAIl LTD. 
Bill Cen. On 
zooI

:21/08/2009 at 1830 

data of t by ift Th!W2009 
Di* data of t by Dpa; /O6/2O09 

M/S MAHARISHI AVURVEDIC 

= AtPFUF TEE FIELD 

I;sue date 21/0/2009 
Feadir dte; 15'/0C/2009 

:Rs. 80000.00 Month(s) 1 
085 
266.400 PV 
Within ruriicipal UMit; 

PiEMe of Consufer 

IIc 

?R ROII SID FRIDflBD 

OKU Monthly Nfl. Charges 
Fower factor 
Recorded I1;< .Dnand 
Lcc;tlon of md. 

4 IC ()T. ET CONSU1F'TIOt 
4.O 17118.000 0.000 0.000 17168.000 

2tL.%0 0.000 0. 20216.000 

3 DETAILS 3 AflOUNT 3 

'DFDVVDDDPDPPPDVVDPDPDVDL'DPDODL'PPDPDDPPV4 
17168.000 units 409P3 70217. 003 Tt1) ZUtTS D..P.O'T FREVIIE PET 

3 46,P 3 7897 55.000 l.000 174.000 
0.00 Units 200 PS 0.003 ?Z..000 ZTh8.000 1(4.000 

0.003 2866.0 7.000 ItLC0O 
.3 0 • 003 ZYlIXO 18.000 93• 
. tINC If 1 toS <tIMC. 3. 30000.003 11031.000 I1l.000 Th.000 
31 tos 3 3908.003 5173.000 

:E3 e15P 3 0.003 fJ fl.A. . 1ZT66.000 124139.000 57.000 
25/ ME6+7+8) ç ec.CD.3 0.003 KOTICE; 

83906.003 If the aMount of th bill. j5 not 
1590.003 Paid within a wee'( of due date' 

3 0.003 Mentioned for paynent.the connection 
.3 lOP 3 . 171?O03 shall be. disconnected under Indian 

1• I' C .'' 8.O03 Elec'tricit' ACT . 1910 clause 24(1) 
7 ..'?. !"' _\ without furthr 1ntint1on. 

3 . o.QQ3 
3 O.003 
3 g 0.003 

03 
3 

3 
3 Pot added the bill 

ra;abt '# 
.3 For Late ynb- 
3 Payable After Due Date 3 

DDflDDDDDDflDflDDDDDDDDDDflD, 
s9 

DDI3DDV 

A .,.,., nii rmi1 - - 
UI 
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If rods 
CDU"t r'o. 

L,FkHTN HRYN BIJLX VITRN NIGT1 LTD. 
(8tH for H.T. Industrial consuper5) 8i11 Cen. On :24/07/2009 ' 

FORM F.O. 3 .JI_JL',' • 2007 
I. U if t ft 
I ta of t b' Diqa ZA 

nf CUM•" I/S PIAHARISHI AVURVEDIC 

\ 

ter Er1a1 r 

rf 1c.su 

I oq 
,c,ned Lc.ad •U 

rtrct 
tuFt c'flnd. 

ANc.tttR CREEN FIELD 

n'Hur:n PDD LD lcsue date 'l/O7 
Reading d..ti 21'(' 

11.OV PIonthy Ch.r'pE Rc. 80000.00 Month(S) I 
a.c,47!; Power 4acior 0.85 
4. VA rer'ae DE.f%and 266.400 KVA 
(E.MERAL Location of md. Within PIunicipal linita 

NEIWY PIETER READING 1- 
N *JV11 OQTC3E. NET  CDFd!UI1PTIOFJ 

KWH IZb7.efO 4.CU' 1LtC0 O. O.XO 15832.000 
!cVAM 1iZ.0 .Xo 18572.000 

*3 PRTIULA7C3 3 r)EIAILS . 3 APIDUNT 3 

UENERGY CHARGES 3 1832.0o0 unt e4o9P3 
t3FULZURCHARGt - 3 46 P 3 
3rEAk LOAD CHARCES 3 0.00 Units 20C P3 
I3-.T.UCHRGE 3 3 
L!ErATE FOR HIGH. VDLT._ 3 
JADD (1 to 5).tIC EA 3 MC If 1 to S flPI 3 
3PF 5URCHARGEE8ATE 3 1 tO 5 3 
.3!TEEL FURN. EURCHARGES 1!;P 3 
gr.nwr. opw LURCUAP.GF.3 zsy. of t6t7~8 for e'c.CD.3 
3Ar.,p A 47+8+Q...... - 3 
T1I' )5ERVICE CHARGES 3 

-BtRVItt thRGEE 3 
sn.rcTRICITY DUTY .s 
ThUNICIPAL TAX 1 05P 

3 
CAP&E'LL0.3 

TAR!EAR8 3 
APFT. STW'FED 7W C0Ut 3 !4" eddet4  in tPe bill 

IAVFKAGE ADJ'JSlHENT 3 
NET !I0UNT (17 10 18) 3 Payat1 7y Duo Date 
l2. URCHARCE fiN S.D.P.3 For Lti F-yitnt 

• FyaDlo. After r.ue ate 

CEIPT STUB 
DABAD JULY, 200'? 

rA;r rn. p)- rn.,- 

64753.003 IT 
7283.003 

O • 003 Il: 
0.003 
0.003 

20000.00! e 
302.003 ;-IO 

0.003 mu. 
0.003 NOTICE 

S0 
1.tU Z7t0.C8 

a24G. 26hO 51 
aIi. V5 61, 
1ll. IOtO 146. 

1o.xo 
I241Y l7I4. 3C 

c.r4Mgç-J_fl :. 

Sub Divicjrj 
Miura ko..I, S/D 
DR8VNL Farj4a 

3 83602.003 If the aijount of the bill is ne 
50.003 Paid within a week f due dal 

or payvler.t.the coor*ctic 
aconrFctcd under India 

ACT iio cluae 4(1 
thor tntlM?+.ion. 
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LTD - N I G AM 

L5-1 j_..-{ 

(:(•!' UPF1 TO' 

fl49.000 
25356.000 

' Uf1ItF 

• i4493.OG .00 o.oc; 

IeZT.CcQ lTi 
tl L)I7Dh1D prvvvprpp,,rr,.'u,pr'Dr,x.f; PPiI r1' nEz1Ivrt4nvvr'I' 

N1:TICt)LcRS 3 DI- li1LS _ lllloopfl 
4 

1..'!pE9GV C*A'..CE$ 3 Ul3 t 04n9r3 1 D!I 
J1UEL URCHAF.E r 4e 
!TF.tç LIIOD C'GL5 

•1 
tL1t FON H1IH. VOLT.3 

,i3DV (1 to )pUiC tA3 3 
pr-.F. 6URHARE/REfATE 3 
3TEL FUR. 5UCHfGE3 

1tt 1 CUT FR0I 

0. 

07512.0 

,c. CASHIEP'E. 11 

AKSHIN HARYANA II.JLI 
(iIl for H.T.. 1rdutrji toncuner) 

' 

£ ?J 

V I TFAN 
-- Bill Cen.j0n :'0,06,2009 at 

JUNE?. zooO 

ti Df b ifI I Z7I 
ba ts of b 

?/S MAFURI5H! AYUIVEDIC 

.r-l;u; çtFN F TEll) 
FAI1 DAII(' 

j U-. (1,t ; 

Red'q dpt- lf./0o' 
. nnrtI 

400 IWA 

cc guppyc 
t,rrd I)! 

t.ct t1c-iand 
,lFr .CERAL - 

pctr tLt N&
U..L 

1W, 

fl1I2j7flfll! T.0 tO o4 ¶hP bill 

\ó w,:ofd 

X
0.003 rit1one for p.yIlpnt1lw cc,,,r 

__. .,3i thU be i crneted under 
3 .IO75.003. tlectrlci ty ACT 1910 ri.  

hthout further ir,titicn. 

the 'U . 

DDD P 'D 

E.ft 2EW 
z31:1PE 

4 !.LECTRICIT 

'.R/lt AD 3 

TAP1DImT (11 'VU I 3 aybl! !4y Dur Date 
03T S1JRCHRGF PN S.fl.?!..3 br J.tJe yrent \ 
13LQ& 1'_P41 3 F'y ker i1,Fc# 

-

O.H.B.V.N..LTD. FECEIPT STUB 
______ OFFIcE; P$ATHURA ROAD B/DF?RIDAAD 

OF CO4SIJNER 2 Pt8 $MIARISHI AVURVEDIC CCR fl0: NO. r.Gt NO. 
COUNT. RU. LU-I 

TER SIRZAL NO. HRBISI3O 

OI1RT FfYlLE FY DI)! DATE 

FAVTLE AFTER DUt •DAT 

JUNE. 2 

R'-4 140. 

n., fl.-.. 
t.wt r fprt - 
FcUp ijl ,? 
(.C,ctltlOfl Cf lfl(l. 

'. B0OO(..0 

zt4.i'o i:',c 
¶ W1th1i flunIc1r' tii ! 

Il_Ut r_. 

; •rHu':P IO? 'T 

0.00 Unh' Z0Q r3 
0.003 

-, 
tiriC 11 to . IIPIC J 7O7.6l l%ffi 
1 to 5 i3 4890.003 :-IQ;U 

t',t10UI T fECE I VED (Ia't Fl U'*': ) 

(.Ir l.Icrd 

"j!t EY Pi' DATE; 
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VITRAN NIGAM LTD. 
tonsuMers) Bill Cen.jón 2OI06/2OO9 t 16130 
.JUNE. zoo1 / 

,KSHIN HARYANA BIJLI 
(Bill for H.T. Indutr1al 

ens,... r r. A 

• IC — 
• I_J 

• Ott ..C4, ,. a a - - • - Fit, flr.SI..n:u ,-iuur 

t. of t t ; VtWZ00 
tbyDieat21I06f 

I1f NAHARISHI AYURVEDIC 

• A it. I••• 
• III 1141 LU U 

FA 1 DAISAP 

ii) rHRtFs 3 _O( (jIc. 

OT HWH. 'JI3L.T.3 
•. .)/PH1C EA 3 Pft1C If 1 to 
CHRC/REBATE 3 1 to 5 
TZ. C1..aFGE3 1W 
:-' t3 Z ofL.t?t 

9 
:flCF CHARGES 

:rVICE HAF.GE 
TTV rIITV A 

St cr57. 

e ) 3 

;H.A /ALLO4N..3 

T,:,  )O r3 

5 

rr1CUt'iT RECEiVES) (In Fur'es) 

(In %4ords ) 

NC. ; HRE1SI3O 

lY DUE DATE ; 107512.00 

AFTER DE DATE : 10?98.O0 I11 BY CASH/CUEDUE NO & DA1E 

JUNE. 200 

RO-4 NO.1 

CASHIER'S SIGNATURE t'.TE 

_>>>> CUT FROM HERE >>>>> 

, pd.  
,./ D.H..V.N.LTD. RECEZPT 

V OPFICE; PIATHURA ROAD S/D FRIDABAD 
uPiER MS'S IlAHARISHI AVURVEDIC CC1 B0O F4O 

: Lss—t 

STUD 

PAGE tdn. : 

•Rc... 50000.00 

266.O VA 

th1 T1ttb.sc1.t lj,.•;c 

1su, nate ; zo/06/zoov 

Readjn date: 18/06/2009 
1. 

/ !t 

!;1•  : 443 4j f rttr- - 

4)Q TVi. F- ,ri1-.1 1? -• 

t}! iYi Cf 

.I READING 1- 

I44693. 4.rI.c! 

D E1Tc6. NET  CDNUr1PlION 

21496.000 
25356.000 

t:-'.' f i 

L'i'iDf)f.DDI 

- 2I4.C'Ov unitE I3 7i.'S TLV .DTE 
HARF. 4YP 

o 003 
0.003 
0.003 0S1X7; 

'7O7 .003 070- 
4e90.003 0010-t0i 

0.003 
0.003 NOTICE; 

30Z6..003 IF the atiuurit i{ bill t not 
15O.00J Ni within a week of due date 

0.003 Mentioned for payer,t,the connection 
2150.003 thall be diccnreted under Indian 
1075.003 Electricity ACT 1910 clause 24(1> 

3 without further intination. 

/ .-0.QQ3. 
1.003' 

r'Eb FY COURT P.Dt aOt1e in the bll 
3 

*JT (11 10 18> ' rayable Fy Vue Date 3 107512.003 
0' 5.t.F.3 ror L'te Payment 3 Z0S6.O0J 

!OL41 $ FyA'f'ter !t 3 
)DfflDDDDDDDDDDEJDDDDPhiD1VDDDDDr,DDDD IDDPDDIDDPLD.bDDY 
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I F23 
I LSIi-1 Name of ConsuMers N/S NAHARISHI 

HR81i3O Addrgc 7 At4NGPUR CREEX FIELD 
FARIDABAD 

22f0fZ0O9 
20/ 0/200? 
I 

DATE 

If
sCô 

.'bAKBHIN HARYAP4AtJLI VITRAN NIGAII LTD. 
1U fo,H.T. InduitrSaL CO1W'If$) liii cm. ;Z3105/200? it 10;ZT 

MAY. ZOO 

of 1ve $ tTHiIRA ROAD ffl FARIDABAD • Iue date 
Readtn dat 

of 5vpply: 11.0001cV llc'rltMy fin. Chr9e :R. 80000.00 fonthCs) 
)ncttc,rw.LQd PU 44.47 rower factor 
" Cntra t derand 400 KVr Rcordcd flx.Deiand 266.400 JA 

pf md. CENERAL Location of md. Within Nunicipat ttUt 

M.IftJC READING 1- 
• NET 

In KW 143$cO iP4.ct0 e.tv ni& t'.cco 

In KVAH 1ThM. 16T10 Z6ZIZJ0 
rz7DPDDDOnDpDoDopvflDflDDDVPVDDPDDPDPVPDDDPDVDt7DPDDDDDDDD? 

35113 PARTICULARS 3 DETAILS 3 ANOUNT 3 
CnOEDDflDPDPDnPDnOPDnDOPDDflDJ'DDPDPDPDDVDPDPDPODDDPPEDDDPDDDDDDD4 

oi3EMtRv CHARGES 3 2216.O0O units 409P3 618.0031W9.1J1E 
LFuL SURCHARGE .3 e p t0t9Z.003Z -7 

%A LOAD CHARGES 3 0.00 L'r7its'. 200 P 0.003 7-7 

A SCARGE 3 3 ' . 
VJRATE OR HIGH. VOLT.3 3 0.003 

3ADD 11 to Z'fi1C (A] 3 PI1C If 1 to < NC 3 1cjSiO.003 

1 

SIGNATURE 0 

D..H..R..V..N.LTD RECEIPT STUD 
OFFICE; NATHURA ROAD 810 FARIDASAD - 

11/S NAHARISHI AYUR'EDIC CCR 500K NO. PAGE NO. 
I Lfl-1 

NAY. 2007 
RO-4 NO.; NAME 01. CONSUMER 

ACCOUIT NO. 

CONSUPIPTION 
22156.000 
26212.000

I 

3cT3P,F. SURCHP.GE/REDATE  3 1 to 
.OZJTEEL FURL SURCHARCE.{ 
3D!3Ctl!T • DEp11ND CWFcC•E3 
2103ADD tA'fi39 3 
311TER SERVICE C4ARCES . 
''4LlLtIkE ERV1E CHARGES 

1J.LECTRICITV DUTY 3 
TA'C 3 

33.... 3 
CHARGES,'ALLOWN.J 

31&3ARREA 

14.003 
V S..'--' 

))>)-> CUT FRON HERE >)>)>  'fl. 

3 5O41.0O3IHII 
.3 - 0.0O3iO. 

Z'X oft6T4S) for .e1c.tD.3. 
3 108i.O0X If the Rlwunt of the bitt ii not 
3 1590.003 Paid within a week of due date 
3 0.003 enttoned for paytent,the connection 
3 2216.003 ,hilt be diconnecte4 under Indian 
3 1108.003 Electricity ACT 1910 clause Z4(t 
3 3 without further intination. 

3 C 2 .003  
3 0.003 

• .t73 fl.STO?PEV 1W COURT •{ Not zddu1 in the bitt. 3 0.003 
3IYAVfRA 'ADJUSTrE4T 3 - 3 . -0.003 
Z9JT A$0iT 11 TO 1) 3 PayA1C sy um Dii ' n4i.00i 
3Z031X SURCHARGE ON S.O.F.3 For Late PayMent 3 4149.003 
it.R0aa AOUNt. 3 Payable After Due D'4 11 

NO.- 7 I4R15130 

A1OUHT PAVMLE DY DUE DATE ; tIY76.0O 

FTEP DUE DATE : 119i4.o0  

Af0IJT RECEIVED (In Figurl)4 

(In Words ) I 

PAID Y CASH/CHEQUE NO & DATE: 

CASHIER'S SICATURE 
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3 
c.CD.3 

3 
3 

5:1l- 
1C,J1,  oSlb 3 

Ci SF' 
21Z ()fràr7+3 for 

$ 0.00 

P1MG If 1 to 5 
I to S 

- 3-  - 003 :4-07OOffi 
3 30000.003 0?00P9:00 
3 7503.903 ;O0riM0;0Qffi 

Office Code 
Account rio. 

w\ SHIN HARYANA 81JLI VITRAN NIAM LTD. 
(Bill for H.T. IndustriaL consuiiers) Bill Cen, On Ul/lO/ZO1O at 15:49 

FORM R.O. .3-I OCTO8ER, 209S0 
o tE of payit y D'aft: 18110/2010 

F23 0 of pay*it 1y D; 18/10/2010 
; LSB-i Narie of Consut.er ri/S IlAHARISHI AVURVEDIC 

.ter serial no ; I-ff1513O idresE PGPU GREEN FIELD 
FARI DABAD 

Office of Issue MATHUR ROAD S/D FARIDAEAD I.sup date 10/10/2010 
Reading dte; 03/10/2010 

Month(s) 1 Fres.ure of suppLy 11.0OOI'V 
r,ctioned Loau cw; 943..475 

Ccntract d'arici 400 VA 
l'ture of Iiid. GENERAL. 

Plonth'ly I'ljn.. Char3es 80000.00 
PoJer factor ; 9.19 
Recor'ded Max.Dormr3d 26.400 NVA 
Location f Lid. iihin PluniciFal units 

P4EriY flT r iDI4 
cLO 

i KUH 21&4.0(0 2i3i1.W' 

...1;.z...jr ULL aur.Lflrinu 

O'TPEAI\ LOAD CHARGE3 
O4.YTP.R: 

.J[L .I fl - ft.vi*
3fi)) (1 to 5)!iiiC EA1 3 

3'!$I,. bU4H CE/'fE!A1E 3 
SOSSSTECL Furdu. SURCH.-,RCES 
3.lCiiT. DEflAND S.IRCHA1GE3 
3103ADP [A] #7+3+9 3 
J11J1ETER SE.RVICE CHARGES 3 
3123LDJE sErvICE CHARGES 3 
3IELtLuL(iTY !UTV 3 
314311UN1C1PAL TAX 3 
33 3 
3' 54Jl'DF.V 1E/ALLO4N .3 
7. . 7 

a._r.tst .Lrls.1 

3.i73ArlT.. 5TUPPED iV COURT 3 Not 
3133AVERfI6E ADJUTflENT 3 
3193111ET APIOUHT (11 TO 13) 3 Payable By Due Date 
P.'32 HARCF fl4 S-fl,P. For L*.e F.yet 

• t% .7 r, 4 .....fl7 •A sr 

3ZI3CROSS AMOUNT 3 Pay*blo After Due Date 3 

3C.I3EP4ERLV UHAGES 3 60463.003T00EWiS 

3 4584.003 030-c00 
14Th3.000 units 409P3 

31F 3 
3 0.00 Urilts 0 P3 

addd in 

t,o 

C1JfiBENT F'EVIE 
7719.000 734.000 
3L43.(.00 3&Z.000 l3.I00 
36Z;.000 3Z87. 000 37.000 

3o95.000 - 3a49.000 46.000 
14264.000 l402.00Q 192.000 
6617.000 627.000 90.000 

0.003 co l31.000 179114.000 3')4. 
0.003 NOTICE; 

87808.003 If the ai'ourit of the biLl is riot 
1590.003 P.id within a wee1 of du date 

0.003 rientioried for paynerit. th connectiori 
1479.00 shall be disconnected under Indian 
739.007 Electricity ACT 1910 clause 24(1) 

3 without further intimation. 

.O01 P - h ',O. 
DL'? 

oaaz.000 zaoa.000 ioi.000 0.000 0.000 
fWDeDVIDJIIP.(WPFDIfrDJDDPiDDDDPPDDPDPPPPDiJFPDDiWPPDDPP7  

3t3 'A&l 1CULAI; . DETALLS 3 AIIOUNT .J 

. f 

0.003 03-ã: 

ic W$'T1EI O EXFf1T NET CONSUMPTION 
4.000 14188.000 0.000 0.00L 14783.00O 

12616.000 

the bill 3 0.003 
.7 
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... ..
S  .......... S .:tn I . .; I.. U .i n • 

,.--..:: •1 

,.:LI 1J4i HI Hi 1' L' t. tu- i59270O 
y 'f'!t' 'n ' j . .. . . . .. . 

-. ;$T.c,Y;E .i•IUi - ........ ;. .." .! . . J , Ff (W 
''''''''''''''''''''''

.;;:;::'..i;...: ... 

.EhftRC PETER EADIIUC 
nv cu tco Exccr i: cntuI•r' Ow 

fj 4. . 

26752.000 
......:''',''.-. . 

3 
.P!ii i!.fI2 

L;'. -' :zi .000 uri t 15V3 m £-tDT 
. .• ...,.. ;3-.::.' 

l. .L 3 ..)0 Urt i. 20 zio 

,;r::- L •1 .- s) 

'rt A S FW If 1 .r 5 NNC S :: ......... 07:(,:c'1 I44.Ci0 
: 51 tc 61I.0O0 

C-F- 
. .:. ,':I.....:'...'. •;ftât O..iC.T NQTIC_........ 

3 ,1o4.003 1+ I! 
1,i:'j .7 3 li9O.O03 Pzi . HDF(J6$j\ji< LTI).  4 

2Q iH C!: (.HGEE $ 5 4000.0O5 for 
1:. T' DU lop .3 2026.003 Ii b d. ur in: 

'.1 4.•ILHF• :- : . S 10]3.0O. Elctr ACT ! ri u 24 
- 3 5 withfLtit her2i2t 'k21 
3 0.005 

0. O0 

".5. DA<SHiH 

t.jE '. E:j\/zL.'  

- O.....• . r 

.DAI<SHIN HARYANA E'IJLI VITRAN NIGAM LTD_ 
(Bill for ILl. Indutriat conuMer) Bill Cen. On 15/Ll/ZO1O at 17;3 

FEJF11 F.D. 3- NOVEMBER • 2000 
iate f pit by Vraft J11/1O 

FI'3 t2 poyt y Die: J11I2Q1O 
LSB-1. oc Conju.iet' ; M/S PIAHRISHI AYURVEDI • 

ti sra r:Li1' Adi;'. - t,N;'.NCfr.i ....i :r FiE 

C _:p, '' C'.. ' 
.. t... .i:.' 

3 ••• Ii.. )0)' 1:?th1V Mm.. Ciaie 0.00 
r.t:E•rj 347 F'c,tr ct.; 

c'r.-.! 4')' Fr. rrd" M>  - 
.f.. L2ctyttc,rI 1tr r! --1r:. '•tt 

a 
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I 1? Energy Charges 
I 21 Peak Lod Charges 
I 31 L.T. Surcharges 
I 41 Add (1 to 3)/I1MC [A] 

I 5? 
I 61 
I 71 
I 8?  
I 9?  
1101 
1111 
1121 
1131 Electricity Duty 
114? Municipal tax 
I 15 I Sundry Chargen 
1161 Sundry Allomance 
1171 Arrears Due 
I 181 Court Stay Amount 
I 19 I Average Adjustment 
120? Net Amount (10 to 18)1 
121? Surcharge on S.O.P 
1221 Gross Amount 

18788.0000 Unitl 
1984. 0000 Unit? 

rl!lciFito3(I1r1C I 
of (A] for excess cdl 

2/0 I 

Not Added in the Bill? 

Payable By Due date I 
For Late Payment I 

Payable After Due Date I 

Coot Demand 5urcharge?2SZ 
Fuel S/charge Adjust. I 
Steel Furn. Surcharge? 
P F. surct.arge/Rebatel 
Fixed Charge 
Add [A]+5 to 9 
Meter service Charges? 
line Service Charges I 

Form 

• Office Code S FI.3 Old A/C No 

• Account No : SOST-0003 

HI Bill ) 3111 Den. On : 
!.O. 3- Apr11/011 

Due date of Payment by CaSh 
LSB-1 Duv date 0f Payment by Cheque 

Name of Consumer: MAHARISHI AVURVEDIC 

18/04/2011 

l/04/2C)11 

Meter Serial Ho: HRBISI3O- 

Office oF Issue: Ilathura Road 
2!i2O6446 

F'ressure of Supply: 
Sanction Lead KU 
Contract Demand 

Nature of md. 

Energy Meter Reading: 
New Old 

in KW4 254477. 00 249780.00 
In KVAH 308597.00 302315.00 
TOO TIME: 
22:00-05:30 05:30-08:00 08 

New 209383.00 9952.00 
Old 205495.00 8805.00 
Unit 15552.00 588. 00  

Address 

Consumption 
4697. 00 
6282. 

00-18:00 18 
4126.00 
4039.00 
348.00  

ANANOPUR,SREEN FIELD rARIDAPAD 
FARIDABAD 0 

Tssue Date : 08/04/20fl 
Reading Date: 06/04/2011 

Rs. 0.00 Old Rdg Date: 05/03/2011 
0.75 Bill Month : 4 

266.40 Bjll Status: N 
0 

Net 
1W MCD Tariff/Rate Consumption 
4.00 NT. URBAN. SPE/4. 15 18786. 00 
4.00 25128. 00 

19:00-21:00 2100-22 0 
1621000 7497.00 
1923. 00 7355. 00 
1148.00 528.00 

11. 00 Monthly Minimum Charges 
448. 46 Power Factor 
400.00 Recorded Maximum Demand 

NT Location of md. 

00-18:30 18: 30-19:00 
4122.00 4196. 00 
4042. 00 4119.00 
320. 00 308. 00 

ISNI Particulars I Details I Amount I Last F'ayment Status 

- S 

77970.20? Amount I 143275. 001 

3968 00? Rcpt t'4o. I 11118884? 
0.001 Receipt 0ate130103/20111 

81938 20? Mode of IDemand Draft? 
0.00! Payment I 

5824. 28? 
0.00? 

16758. 90? 
48000.00? Notice: 
152521.38? If the amount of the 

1560.00? bill is not Paid with 
0 00? in a week of due date 

1878. 801 mentior'ed for payment. 
939.40? the Connection shall 

0. 00? be disconnected under 

• 0.00? Indian Electricity ACT 
0.49? 1910 clause 27 (1) 
0.00? without Further intirn- 

- 000l .ation. 
156900. 00? 

2271.00? Signature oF S. 
159171.00? 

)-)))CUT FROM HERE(CC 

0. H. B. V. N. Receipt Stub 
Office : Mathura Road 
Name Of Consumer NAHARISHI AVURVEDIC 
Account Ho. • : EOST-0003 
kno : 2212064465 
Meter Serial No. HR?1S130 

Amount Payable By Due Date 156900. 00 

Amount Payable After Due Date 159171.00  

Aprii/2011 
CCR Book No. : Page Ho. : P0-4 No 
Old A/C No. : . LSB-1 

Amount Recieved (In Figures) 

Un Words 

Paid By Cash/Cheque Ho Date: 

Date : Cashier's Signature 
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DAI<SHiIl HAF<YANA B LJL I VI 1 IAN N 
NT Bill 

Fuim RD. 3-B Februry/20ll 

Due date of 
Code F13 Did A/C Mci LSU-1 Due date of 

nt No : SOST-0003 Maine of Consumer: flAHARI5I-I1 AY(JRVEDIC 

Bill l3 'c1.. O 1/02/20ll 

Payment by Cash 22/02/2011 
Payment by Cheque : 22/02/2011 

ter Serial No: 

Pressure of Supply: 

Sanction Load KU 
Contract Demand 
ature of md. 

HRB15130 

ii. 00 
44N 48 
400. 00 

NT 

Address 

Monthly Minimum Charycs 

Power Factor 
Recorded Maximum Demand 
LocatiOn of md. 

Issue Date . 15/02/2011 
ead1ng Date: 07/02/2011 

0. 00 Old Rdg Date: 10/01/2011 

0. 8 lionth(r) 2 1 2 3 
66. 40 Bill Status: H 

0 

ANAN6PUR GREEN FIELD FARIDABAD 
ARIDA!3A0 0 

Off1ce of Issue: flathura Road 

Kruo : 2212064465 

01723. 0000 
Old 177306. 0000 
Unit44l7. 0000 

3975. 0000 3774. 0000 4058. 0000 15668. 0000 T247. 0000 

3E171. 0000 3863. 0000 3741. 0000 15217. 0000 7066. 0000 

111.0000 117.0000 451.0000 177.0000 

5653. v000 
8359. 0000 
264.0000 104.0000 

week f due' LI 

ntion dfo 
-titi s 

d 

Inaian Electricity A/F 
1910 clause 27 

without further tntiin-
atinh. 

Energy Meter Reading: 
Mew Did 

In KWH 245298.00 239oE5. 00 
In KVA11 296857. 00 270465. 00 

TOO 

Consumption 

4.00 5643.00 
4.00 6422.00 

Not 
MCD Tariff/Rate Consumption 

HI. URBAN, SFE/4. 15 22572. 00 
25655.00 

5EHEhAL. 
i0jf5 

ISNI Particulars I Details I Amount I Last Payment. Status I 

Energy Charges 
Peak Load Charges I 

L. 1. Surcharges I 
Add (1 to 3)/111W CAJ I 11MG if 1 
Cant Demarid.SurcharcJel2S o CA) 
Fuel 5/charge Adjust. I 
Steel Furn. Surchargel 
P. F. surcharge/Rebate I 

Fixed Charge I 

Add CA]+E to 9 I 

Meter service Charges I 
line Service Charges I 
Electricity Duty I 

Municipal tax I 

Sundry Charges I 

Sundry Allowance I 

Arrears Due I 

Court Stay Amount I  

2/0 

Nc Added in the BUll  

93673. 801 
5976. 001 

0. 001 
99649. 801. 

r 
6)97. 321 

0. 001 
2013. 421 

48000. 001 
156660. 541 

1560. 0011 
0.001 

0 00i 

.001 

-169634. ui 
0.001 

Amount I 377280.001 
Rcpt No. I 2/i I 
Receipt Date I31/01/20Li 1 
Mode of ChI 
PaLJmeni. - 

F the atf: ii •' C h 
P14 

22572.0000 Unitl 
29138.0000 UniI 

th 3 (11MG I 
-Far excessC 
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Telephone Bill BSNL 

Customer 

MAHARISHI ARUVWEDIK CORPN 
GREEN FIELD 
FARIDABAD FARIDABAD 
HA 
121010.02 
India 

Credit I.Jrnit 3000.00 

Deposit 2150.00 

Account Summary 

Customer ID 1004477567 

Account Number 1004658885 

Invoice Number 10046588850016 

invoice Date 11/0212011 

Invoice Period 01/01/2011 to 31/0112011 

Due Date 05/03/2011 

Customer Type INDIVIDUAL 

Adjustn,ents 

250.00 

Current Charges 

2240.41 

44I BHARAT SANCHAR NIGAM LIMITED 
FARIDABAD TELECOM DISTRICT 

BILL 
MAIL 

SERVICE 

+ + 

Previous Balance 

2194.74 

Last Payment 

0.00 

Account Balance 

4685.15 

Amount Payable 

4686.00 
(Rounded UDI 

AdjustmOnts - 
Adjustment Description 
Adjistment for Broadband Security Deposit 
Total Chirges (As.) 

Charges 
250.00 
250.00 

Summary of 
Current Charges 

Recurring Charges 

One Time Charges 

L'snge Char - 
Discount 

Tax 

Total Charges 

Amount (Rs.) 

849.35 

0.00 

131962 

-137.78 

209.22 

2240.41 

I 

D
9

L
G

ø
J
B

V
V

 

Description Tax Rate Amount (As.) 
Service Tax 10.00% 203.12 
Ejcationai Cess 0.20% 4.07 
Higher Edu. Cess 0.10% 2.03 

Dear Customer, Now you can enloy  long 
conversstIn from Landline to any Landlino In 
India at Loct call rates (3 mInutes per pulse). 

No additional SID charges will be levIed. 

4t.i Onty ITTflQI( td 

15 Urhnited dnwnoed free. (1knted Offer) 

Please pay the "Current Charges" if previous 
bills already paid. 

Accounts Officer (TR) 
Amount shown under 'PrevIous Balance', If 

already paid, may be Ignored. 

This is a Computer generated Bill and hence 
does not require any Signature. 

E & 0€ 

Counter Foil 

Faridabad Telecom District 

Invoice No.: 10046588860016 

Amount Due: 4686.00 

Due Date: 05.'03/2011 

BHARAT SANCHAR NIGAM LTD 

IllIllIllIllI III 11110 
Account No.: 1004658885 

Invoice Date: 11/02/2011 

Mode of payment 

Cheque/OD No. Dated 

Please Charge As,   Against Card no. 

Expiry Date JJ •U•• Signature  

Li Credit / Debit Card E-payment U EFT 

Bank  

£3 Visa  £3 Masters Diners LI Amex 

 Card ffoldefs Name 

£3 Cash [] Cheque/OD 

mm Branch  

Please make crossed Cheque/DD/Pay order for Amount Payable(Round up) in favour of AD (Cash),BSNL, FARIDABAD 

Note Post Offices / 9ardts to acceot 6th aoajrtst Account Number on or before Due Date Only  IlIlIllhlil III II II ll11hIHII0 

 

1111111101110 

 

    

For bank use only Pagel 014 
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Last Payment 

-2.00 

Current Charges 

255.89 

Telephone Bill 

Customer ID 

Account Number 

invoice Number 

Invoice Date 

Invoice Period 

Due Date 

Customer Type 

Phone Number 

1004465507 

1004639752 

10046397620017 

08/03/2011 

01/02/2011 to 28/02/2011 

30/03/2011 

INDIVIDUAL 

0129-2511161 

Adjustments 

110.00 

Account Balance 

710.22 

+ + 

711. 

able 

Description 
Service Tax 
Educational Cii. 
Higher Edu. Cue 

Tax Rats Amount (Re.) 
10.00% 23.20 
0.20% 0.48 
0.10% 0.23 

Dear Customer, Now you can enjoy long 
conysisatlon from Landilne to any Landlln. In 
India at Local call rates (3 minutes per pulse). 

No additIonal STD charges will be levied. 

Account No.: 1004639762 

Phone No.: 0129-2511161 

invoice Date: 08/03/2011 

Invoice No.: 

Amount Du 

Due Data: 

0017 BHARAT SANCHAR NIGAM LTD 

IIIIIlIllI rIllIIIII 
Mode of payment • Cash U Cheque/DO 

Cheque/OD No. Dated 

Plesie Charge Rs.   Against Card no. 

Expiry Date Signature 

P1.a. make crossed ChequelDD/Pay order for Amount Payabie(Round up) In favour of AD (Cash),BSNL FARIDABAD 
Nota' PozI_tfice. / Banks to accent Rits nnaint Account Number nn or bet rIte Due Date only 

 C] Visa C] Masters C] Diners C] Amex 

Card Holder's Name 

III 11111 OHIOIIII III IIllhII  
Forbankuse only Page 1 oIl 

LJ Credit / Debit Card 

Bank  Branch  

0 B-payment L] EFT 

BILL 
MAIL 

SERVICE 
BHARAT SANCHAR NIGAM LIMITED 

FARIDABAL) TELECOM DISTRICT 

BSNL 
P&4d&of the Customer 

MAHARISHI AURVED CORPN LT 
GREEN FIELF COLONY 
FARIDABAD FARIOABAO 
HA 
121010.02 
India 

Credit Umlt 3000.00 

Deposit 533.28 

Account Summary 
Previous Balance 

342.33 

  

S 

 Summary ol 
Current Charges 

Recurring Charges 

One lime Charges 

Usage Charges 

Discount 

Tax 

Total Ch*rgu 

Date 
21/02/11 
26/02/Il 

Plan ONE INDIA 
Payment Ditails 
Description 
Payments 
Payment Reversal 

Mjuatm.nta 
Adjustment Description 
Checlue. Dishonour Fee 
Penalty For Late Payments Made 
Total Charges (Re.) 

R.cufflng Charges 
Product Plan 
LANDLINE ONE INDIA 
Total Chs?ges (Re.) 

Phon. Cells 
Local Cellular 
Local LLBSNL 
Local LI. Other Operator 
Special Number Band 8 
Total Charges (Re.) 

Discount Type 
LL-FREE-CALLS-50-1 
Total Discounts (Re.)  

Amount(Re. 
 

178.00 
-178.00 

• Charges 
100.00 
10.00 

110.00 

Period Qty Rat. Charge. 
01/02/li to 28/02/11 NA NA 180.00 

1x 

Units Duration/Vol eas And Disc Net Amt 
fl narita 'nan a nO 0110 

24 00:14:50 24.00 0.00 24.000 
000132 1.00 0.00 1.000 
0000:65 0.00 0.00 0.000 

102.00 0.00 102.00 

Z. &j..... 4.. .L
'y 

Period Discounts 
01/02/Il to 28/02/11 -50.00 

40.00 

Amount (Re.) 

180.00 

0.00 

102.00 

-50.00 

23.89 

255.89 

tT Brosdbsnd i P landline Ønconthi lcpse bee 
'rr IS %r f ianfimid fie. dwnIoad il'g 3lMaidill 

Accounts Officer (TR) 
Amount shown under 'PrevIous Balance', If 

already paid, may be Ignored. 

This Is a Computer generated Bill and hence 
dose not requIre any Signature. 

3( 1T sE jatj BSNL MOBILE 3i 5euI ' 

1tT *1ii k 0129-2411111 

Counter Foil 

Faridabad Telecom Dlsthct 
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To, Dated 29.11.2013 

Age Enlightenment Trust, 

In Collaboration with M/s SVC Ventures Pvt. Ltd 

Lahri Infra Project (India) Pvt. Ltd. 

H.No. 6-3-1091/13,14,15 Flat No. 206, 2nd Floor, Arnrutha 

Ville Apartments, RajBhawan Road, Somajiguda, Hyderabad-500082 

Memo No. NC/LC-2707/2013/ 58892 

SUBJECT:- Grant of license for setting up of a Group Housing 
Colony on the land measuring 8.419 acres falling in the revenue 
estate of village Sarai Khawaja in residential Sector-43, Faridabad 

Reference to your application dated 25.06.20 12 on the subject noted 
above vide application dated 25.06.2012 in collaboration with SVC 
Ventures Pvt. Ltd and Lahari Infra Projects (India) Pvt. Ltd. you have 
applied for grant of license to develop a Group Housing Colony on the 
land measuring 8.419 acres in residential sector-43, Faridabad under 
Policy dated 14.06.2012 for planned development of leftover land 
pockets. 

After seeking site report from District Town Planner/Senior Town 
Planner, Faridabad the matter was examined in detail. It has been 
noticed that as per clause no. 3 of the said policy, where 20% sector 
limit for grant of Group Housing license stoods exhausted no GH 
license will be allowed. As per the approved revised read circulation 
plan the net planned area of sector-43 is 364.44 acres and the 
present case cannot be considered of license under the policy dated 
14.06.20 12 as 20% component premised Housing (72.888 acres) in 
sector-43, Faridabad stands exhausted. Therefore, before rejection an 
opportunity of personal hearing was granted to you on 25.10.2013. 
On request from the Managing Partner, SVC Ventures Pvt. Ltd. and 
Lahri Infra Projects (India) Pvt. Ltd. the case was adjourned, which 
cannot be accepted as one last opportunity for 08.11.2013 was 
granted. However, the application is being decided on merits on basis 
of facts available on record and the request is being rejected on the 
ground that the case does not fulfill the requirements of policy dated 
14.06.2012 as permissible 20% limit of Group Housing in stands 
exhausted. In view of above, your application is rejected on the 
ground that as per new planned area of Sector-43, no area is available 
for development of housing Component and accordingly your case 
falls out if seniority. 

PLACE:- Chandigarh 

Date:- 08.11.2013 

TRUE TYPED COPY 

Directorate of  Town &  Country Planning, Haryana 
FORM LC-II
SEE RULE 9
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4 L)1RçTORA.T &.H' uwr 4:Y '.jurtj 
$C0 No. 7! .7, (2' FI OOR TO .4 Ciiu 

r,k h: -l.,447S; 72.2i49!fl. 1'-I icphrf 'S  St' 

IOj. L('-.0 
Rui: 9) 

Fo 
A' fFnt 'rn.:,. 
rn vith SVC Ve\(.rc Pvt • 

xrn Pro!ect  (Tnd.  , Pit Ui 

i-  No 6 i]O91I'.j 14 ' looi, Pmr'th 
\Tt 2IC  Apartiii.nls RjbI Wfl kiaci )c 'IIh13 I'.i', 1\(r11'OJ u0t1h 

Mcnio No 1''iLC 27(7f'J1 / , ' 

Subji: Grn2fl of Jiccnie for setting up of s TOttP CuZ (t\y 
incauriug .4I9 ac.rc.' falling in the r'Ciwe estu of viflag ar r 
rsidcutiJ Siictoi-43, Furidftbad. 

Rt:fercrnx your 8pp11c1ti0n dtcd 2506.2012. ott s": të ::' 

Vide ttpp cion dad 25M6,2tM2 in "ift SV 

Lid. wid Ltthrn'i Irtii Projects ()ndsa) Pyt. Ltd you av op2ieci or r: : 

devek.p a Group Hoitin Coiony ou tht land Inttnng 4i acao in rcki :::: 

Fridabad under Porcy d.lecf 14.06.2.012 for p1ncd dcy1op:ser o i. 

After seiji npert from Djiki Tw 1umr i ror 

Faridbiid, tlte rnate.r was e.camised in ckt&l. t hr' -n Dcicu 

the iid policy, whcrc 20 % ctor jt 3iov fj ' 

no OH Jicen..e will be t i: ed. ..s p apprcvt .:tWi: ; : 

area of sector'43 i 364.4 . cr . .:. 

:Qt Ecense uwler iJe pcy dai1 . (. ?.0 2  n . :,: . 

Roung (72.888 acr;) i:. 43 u:.kbd 

an oppcwlllrlity ) prsoiia1 harin' 'y; riLt.1 H 

t 11fl9.,L11 S"C I t'i 

JC ' .S id;oiricd br Q 1 2i ii j' 

d1otriu1ent, '.VJi(.h iruii L' j't 

)I- owver, thc ftppiiC.tcMi iS 12t1 LJ XLtZ 

the cequ is bin ict'd on th gr nd mf 

oHcy tiated 14. ()6. :?) 2 link 

xtiaustd, j•r 'tiV r l :L:tt1ofl •j 

P1j:d irti c'V :,. 

'(,in.nojeit. inc1 i'l i:;t.t f 

f• U - 

rU: 08.1 1.2O1 
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ArVA(1 
Director of Town & Country Planning, Haryaria 

SCO- 71-75 , Second Floor, Sector 17C,Chandigarh 
Phone 0172-2549349 e-mailtcohrvgmail.com  website : - j,ttp: //tcpharvana.gov. in  

FORM LC-II. Regd. 
(See Rule 9) 

To 
SVC Ventures Pvt. Ltd. & 
Lahari Infra Projects (India) Pvt. Ltd. 
C/o Age of Enhightment Trust, 
6-3-1093/3/3, 2nd  Floor KRB Towers, 
Raj Bhawan Road, Somajiguda, 
I-Iyderabad-500082. 

Memo No.AK-(Asstt.)-LC-3203-2016/ Dated:- 

Subject: Grant of  license for setting up of a Residential Plotted Colony on the 
land measuring 8.419 acres falling in the revenue estate of village 
Saral Khawaja in residential Sector-43, Faridabad. 

Ref:- Your application dated 29.04.2015 on the subject noted above. 

Vide application dated 29.04.2015 in collaboration with SVC Ventures Pvt. 

Ltd. and Lahari Infra Projects (India) Pvt. Ltd you have applied for grant of license to 

develop a Residential Plotted Colony on the land measuring 8.419 acres in residential 

Sector-43, Farldabad under Policy dated 14.06.2012 for planned development of left-

over land pockets. 

1. After seeking site report from District Town Planner / Senior Town Planner, 

Faridabad, the matter has been examined in detail and noticed that as per clause no. 

2(iv) of the said policy "the site should be located in adeveloped sector. A developed 

sector, for the purpose of this criteria would be one where more than 75% of the "Net 

Planned Area" of such sector stands developed by any public sector agency viz HUDA, 

HSIIDC, Housing Board etc and the possession of plots stand handed over/offered to the 

allottees or by colonizer after obtaining licence under Act 8 of 1975 for which part/final 

completion certificate stands granted' This case can't be considered for grant of licence 

under the policy dated 14.06.2012, .s75% net planned area, of sector-43, Faridabad not 

yet developed. Hence, before rejection, an opportunity of personal hearing was granted 

to you on 14.03.2015 In which no one appeared on behalf of your side, therePore, last 

opportunity was granted to you for 11.05.2016. 

2. On 11.05.2016 hearing Ch. Srinlvasa Rao authorized signatory of the 

company appeared on'schedule date and time and requested to amend the sub clause 

(iv) of the Sr. no. 2 of the policy dated 14.06.2012 which cannot be accepted. Therefore, 

the licence application is hereby rejected. 

'('Ar' ' r pta) 
Director General own & Country Planning, 

Haryana, Chandigarh.th.- 
Endst. No. AK-(Asstt.)-LC-3203-2016/ Dated:- 

A Copy is forwarded to the following for information and necessary action:- 
1. SeniorTown Planner, Faridabad. 
2. District Town Planner, Faridabad. 

(Vijender Singh) 
District Town Planner (HQ) 

For Director General, Town & Country Planning, 
Haryana, Chandigarh. 
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Date: 1411012021 

Stamp Duty Paid: 35000000 
(ii Oni) 

Penalty: 0 

(Ri Ze,00,*y) 

Land Area 

Transaction Value 

Stamp Duty 

c 
/. 

For SVC HARI 

Partner 

For SVC & \AHARI 

I,  
rtner 

For Age of Enli'r ent Trust 

Truskc/Auth. ctory 

':1/7/ 

Indian-Non Judicial Stamp 
Haryana Government Non Judicial 

Certificate No. E0N2021J142 

GRN No. 83189370 IIIIIIIUIø 
Seller I First Party Detail 

Name: M s age of enlightement trust 

H.No/Floor: 121ff Sector/Ward: Na 

City/Village: Delhi District: Delhi 

Phone: 98 17 

Buyer! Second Party Detail 

LandMark: Dli galleria mayur ph 1 delhi 

State: Delhi 

Name: Svc and laharl 

H.No/Floor: 509fiii 

City/Village: Shaikpet 

Phone: 98******17 

Sector/Ward: Na 

District: Hyderabad 

LandMark: Road no 86 jubilee hills 

State: Telangana 

Purpose: SALE DEED 

ocument can be verified by scanning this OrCode Through smai 

SALE DEED 

Ao 

Type ôlDe 

' Viflagé 

IL 

District 

/ 

B r''-' I 
M.L1i 'L_ 

Sale Deed 

Sarai Khawaja, Tehsil Ba 

Faridabad 

67 Kanals 07 Marlas 

Rs. 50,00,00,000!-

Rs. 3,50,00,000/- 

THIS SALE DEED is executed at Faridabad on this 14th day of October 2021 by: 
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,Sigflai 

For/ 
21-10-2021 

cii 14171 iq,:21-10-2021 

tt T 1T SALE URtIAN AREA 

221 Sarai KIiawija 

g 

WIThIN lC 

WUfE( 12T 61UIiI 31t 

r;1'r - 

(1111 Saral khawja 

112121 lT ¶1cUT 

ii 

6/ Kanal 7 MarIa 

uf 500000000 i11 

Tt1 11 e0n2021j142 

ll 1f1 50000 

I)ratIed I3v: Arjun Sic12h. Adv 

'T 

U1' 

-ct-'T Zt I1 35000000 

Il: 3 

Scrvic ('harge:200 

tl;:i 

FWt7 8T 21f1 35000000 

EChallan:83189534 

ZI 12N 3ffd 111f 21-10-2021 2f Ut 213T1 I25600 I'M VT3Tli 7I1212B ftI,ru Rain 

ShrivaslavaOTIIR lII A214 Nw I-rlcn(Is ('ly IkI!n TT L lI2U1 U91 11 1T 

For Age of EnIo - nrnerit Trust 

Ufjd'd'I Trustee/A içjnatory 
1!33IN 124Iz121 ;fl -f: 

w4 J'l ?1II1 l rji "11 .njftui 31121312lI 121P1 i 3TIII111 1975 I 1TT 7-lJ 3i#i 3ll11 4tv -d1d 11t 

1J II41 I31TJ1 3f7111lft Q21101 U UI2 tii '1211 

11 

ar v 21TJT 31r f3lTT i'i 3lfI1rJl 1975 11121 7- 3I141 3311j1 V il € 

All,d 1 I.J,'I 1â171 11lIJI 31iIq1I I.NIIU1 3I121217I! -I l 

• 

S 

fr121 31112W (U6lr1 I 

M.C. SAXENA 
Advocate 

Distt. Courts, Sec-12, Faridabad 

IIK1, 21-10-2021 ) q4 gtI2I 31,Tt ( JWW12 
(!.,f3lI' 1O1IZU1 Jt I 

Hi 
5t1t3I1 I1I10 4I/'%T7fl/,JJl'f SVC and L.uIi,- j iii. S.\un Riio1. T S Sridhar Ra I 1711 5 1t21 11 

uai i-4t*i fn I '1 1 312J1R   I TII IiT 11' 11 3W1 ZI 61211 Ui J 0I71 3l1J1 

41 Jr rf i i2I r1Wg ThI211 Ii1 (i t12112T JUMC acnn.AdvI1 --- I211fl IIxjil 

lI/*Jrt/lihTt l'illla Sanlosti Kuinar T P. Salyar to  1)4( I Iyderdhad t I 

4iI'I 611 4S J1 I i/3If3Tff1 i 1 iii 12I1\11 111fl 612 q1T ci,6n I 

- ,117 T1h TfI1121 3{f1Ir( "sk4) 

-N 

LAHARI 
For svc & LHARI 

ParfnAr 
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AHARI
For SVC & ). ftARI 

Partner 
Partner 

M/s AGE OF ENLIGHTEMENT TRUST (PAN-AAATAO2I6C), registered vide 

Registration No. 1762/1978 Dated 10-05-1978, having its registered office at 121, First 

Floor, DLF Galleria Mayur Phase-i, New Delhi, acting through its Authorized 

Signatory MR. RAM SHRIVASTAVA (AADHAR NO. 8306 8788 5161) SIO LATE SH. 

ANAND PRAKASH SHRIVASTAVA Rio H.NO. A-214, NEW FRIENDS COLONY, 

DELHI -110025 duly authorized vide resolution Dated 27 August 2021, (hereinafter 

referred to as 'VENDOR'), which expression shall unless repugnant to the context, 

mean and include their successors, heirs, legal representatives, administrator, Power of 

Attorney holders, executors and nominated assigns, of the First Part; 

IN FAVOUR OF 

MIs SVC & LAHARI, Registered Partnership Firm Vide Registration No. 2164 of 

2018, Dated 25-06-2018 Registered by the Registrar of Firms Hyderabad (South), 

Govt. of Telangana, having PAN- ACEFS3000L having office at Plot No. 509-F-

iji/Road No. 86/Jubilee Hills/ShaikpetlHyderabad (Telangana) INDIA, acting 

through its Authorized Signatory/Partners 1- MR. S. LAXMAN RAO (AADHAR NO. 

9457 4793 2562) Sf0 S. SRIDHAR RAO R/O PLOT NO. 509-F-Ill, ROAD NO. 86, 

JUBILEE HILLS, HYDERABAD-500033, 2- MR. CH. SRINIVASA RAO (AADHAR NO. 

3367 1108 8152), Sb SH. CH. VENKATESHWER RAO R/O FLAT NO. 102, PLOT 

NO. 57A, MLA. COLONY, ROAD NO. 12, BANJARA HILLS, HYDERABAD- 500034, 

(hereinafter referred to as 'VENDEE') which expression unless the subject or context 

requires otherwise shall mean and include his succesrs, heirs, legal representatives, 

administrator and nominated assigns of the SECOND PART. 
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For SVC&. ARI For SVC& AHARI 

Partner 

For Ac -f r. :-.' rr.flt Trust 

Partner 

WHEREAS the VENDOR has represented that Vendor is lawful owner of the land 

admeasuring 67 kanals 07 marlas situated within the revenue estate of Village Sarai 

Khawaja, Tehsil Badkhal, Distt. Faridabad, Haryana, vide registered sale deed bearing 

document no. 4496 dated 17.09.1979 duly registered with sub-registrar, Baflabgarh, 

description of the above land is as following: 

Rect. No. 70, killa No. 6(8-0), 7/2(7-9), 8/2(7-9), 9/1(1-13), 12/2(1-13),13(8-0),14 (8-

0),15(8-0), 17/2 (7-10), 18(8-0), 19/1(1-13) Total Kita 11, Total land measuring 67 

Kanals 07 Marlas, Bearing Khewat No. 18, Khatoni No. 20, situated in revenue 

estate of village Sarai Khawaja, Tehsil Badkhal, District Faridabad, as per Jamabandi 

for year of 2020-2021. 

Total land admeasuring 67 Kanals 07 Marlas more specifically detailed and 

described in the SCHEDULE 'A' herein below, forming part and parcel of this sale deed, 

hereinafter referred to as 'Said Land' and Vendor is intended to dispose of the Said 

Land to interested party for it's bonafide needs, requirements and better management. 

WHEREAS, the Vendor has assured and represented that the above land is free from 

all encumbrances, charges, liens, exchanges, mortgages, attachments, agreement to 

sell (existing or expired), acquisition proceedings, injunctions, relating to the title or 

possession of the Said Land. The Vendor further represented that the Vendor has not 

signed any agreement to sell with respect to the Said Land. 
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For SVC 1AHARI ForSVC& or Age of Enlightenment Trust 

Trustee/Autfatory Partner 

That the Vendor hereby covenants to the Vendee the absolute interest which the 

Vendor possesses in the Said Land and that the vendor has good title, interest, 

possession and rightful power and absolute authority to grant, convey, transfer or 

assign the same in any manner whatsoever. 

That the Vendor hereby declares that the vendor has not done or been party to any act 

whereby the said property is or may be under any charge in title, claim, estate or 

otherwise, howsoever, or whereby the Vendor is prevented from conveying or assigning 

the property or any part thereof. 

Whereas previously Vendor had entered into a Development Agreement with 

respect to the above land which was executed on 28.10.2011 and was duly 

registered with the Sub-Registrar Faridabad as document No. 12021 Dated 28-

10-2011. This Development Agreement was executed between Vendor on one 

part as 'owner' and M/s SVC Ventures Pvt. Ltd. along with M/s Lahari Infra 

Projects (I) Pvt. Ltd. on second part. In this agreement, it was agreed that above 

said M/s SVC and M/s Lahari being the developers shall develop an 

infrastructure project in the above property. Pursuant to the Development 

Agreement a Special Power of Attorney was executed by vendor, being the 

'owner' in favour of M/s SVC Ventures Pvt. Ltd. & M/s Lahari Infra Projects (I) 

Pvt. Ltd. on 23.11.2011 and the same was duly registered with the office of sub-

registrar (Ill), Noida, District Guatam Budh Nagar, U.P. as document No. 4096 

dated 23-1 1-2011. Vide this Special Power Attorney the possession of the 
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, ForSVC& AHARI 

Partner 

property was handed over by the Vendor to M/s SVC Ventures Pvt. Ltd. & M/s 

Lahari Infra Projects (I) Pvt. Ltd. for the purpose of development of the said land. 

2. That both the developers in the above development agreements i.e. M/s SVC 

Ventures Pvt. Ltd. and M/s Lahari Infra Projects (I) Pvt. Ltd. formed a partnership 

firm on 18.06.2012 with the name of 'MIs SVC and Lahari' along with two other 

partners Mr. Sano and CH. Srinivasa Rao. This partnership firm is the 

Vendee herein. 

3. Whereas thereafter, a Supplementary Agreement to Development Agreement 

was executed between the Vendor as 'owner' and MIs SVC Ventures Pvt. Ltd 

and M/s Lahari Infra Projects (I) Pvt. Ltd. as 'developers' on 10.09.2018 which 

was duly registered with the office of sub-registrar, Badkhal, District Faridabad 

vide document No. 4796 Dated 10-09-2018. 

4. Whereas the Vendor which is a trust has unanimously resolved to sell the land to 

the Vendee by way of a resolution dated 27.08.2021, passed by the board of 

trustees and all the trustees have appended their signatures on the same, 

authorizing one of the Trustee Mr. Ram Shrivastava to execute this Sale Deed on 

behalf of Vendor. 

AND WHEREAS the VENDOR for its bonafide purposes in accordance with the 

Trust Deed and requirements has sold the said land as per SCHEDULE 'A' to the 
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Partner 

SVC & 

VENDEE and the VENDEE has purchased the Said Land for a total sale 

consideration of Rs. 50,00,00,000!- (RUPEES FIFTY CRORES ONLY). 

NOW THIS SALE DEED WITNESSETH AS UNDER: 

1. PROPERTY/LAND SOLD AND CONSIDERATION: 

That the total consideration of the said land is Rs. 50,00,00,000/- (RUPEES FIFTY 

CRORES ONLY). The payment of aforesaid total sale consideration is agreed to be 

made by the Vendee to the Vendor in the following manner : - 

S.No. Cheque No. Bank Branch Amount 

1 000013 AXIS Bank Begumpet Rs. 10,0000,0001- 

2 000014 AXIS Bank Begumpet Rs. 5,0000,0001- 

3 000015 AXIS Bank Begumpet Rs. 5,0000,000/- 

4 000016 AXIS Bank Begumpet Rs. 5,0000,0001- 

5 000017 AXIS Bank Begumpet Rs. 5,0000,000/- 

6 000018 AXIS Bank Begumpet Rs. 5,0000,000/- 

7 000019 AXIS Bank Begumpet Rs. 5,0000,0001- 

8 000020 AXIS Bank Begumpet Rs. 5,0000,0001- 

9 000021 AXIS Bank Begumpet Rs. 5,0000,000/- 

Partner 
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The Vendor has sold, conveyed, transferred and delivered to the Vendee subject to 

clearance/encashment of the afore mentioned cheques on their presentation by the 

Vendor and the Vendee had purchased from the Vendor all the said land measuring 67 

Kanals 07 Marlas together with rights, titles and interests in the said property, their 

respective total shares in the said land, all rights of easements, appurtenances patent or 

latent situated at Village Sarai Khawaja Tehsil Badkhal, Distt. Faridabad. 

That the VENDOR has assured and undertaken to the VENDEE that the VENDOR is 

the owner of the land measuring 67 Kanals 07 Marlas. The Vendor does hereby for 

itself and its successors covenant with the Vendee that notwithstanding any act, deed, 

matter or thing whatsoever by the Vendor or any person or persons lawfully or equitably 

claiming by, from, under, through or in trust for them, made done committed omitted or 

knowingly suffered to the contrary, THAT the Vendor now has good and rightful power 

and absolute authority to grant, release, convey and assure the Said Land hereby 

granted, released or assured or intended so to be, unto and to the use of the Vendee 

forever in the manner aforesaid AND THAT it shall be lawful for the Purchaser from time 

to time and at all times hereafter, to peaceably possess and enjoy the Said Land and of 

every part thereof, to use for their own use and benefit, without any interruption, claim or 

demand, whatsoever, from or by the Vendor or by any other person or persons lawfully 

or equitably claiming by, from, under or in trust for them. 

 

For SV4 LAHARI 
For SVC 

For Ag 'Tnt Trust 

 

Partner 

 

TrustL/Auft-'jory 
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For SVC & HARI 

Partner 

Fo 

For Sv & 

Partner 

2 COVENANTSOFTHE VENDOR: 

2.1 The Vendor has sold, conveyed, transferred, delivered and assigned to the 

Vendee, all its rights, titles and interests in the Said Land, absolutely and forever. 

2.2 The Vendor is bound by its representations with regard to the title of the Said 

Land and in the event any defect in the title is found or in case any 

representation is found to be untrue or incorrect then the Vendor shall indemnify 

and hold harmless the Vendee against any claims, damages or other losses. The 

Vendor further declares and covenants that he has been left with no share in the 

lands mentioned in Schedule A of the property and he will not raise any objection 

to the sanction of mutation in favour of Veridee. The Vendor further assures .and 

undertakes that he will always be available for execution of any supplementary or 

correction deed, if any, ever needed by Vendee in respect of the lands 

mentioned above. 

2.3 That the possession of said land was given to M/s SVC Ventures Pvt. Ltd. and 

Lahari infra Projects (India) Pvt. Ltd. by the VENDOR for the purpose of 

development of the said land on Dated 28-10-2011. Now, the physical 

possession of the said land has been delivered by the Vendor to the Vendee and 

the Vendor is left with no right, title, claim or interest in the Said Land and the 

Vendee has become the owner and in possession of said land, the Vendee can 

enjoy all the rights, title and interest in the Said Land without any obstruction or 

hindrance from any person in any manner whatsoever. 
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For SVC & )iAMAl 

Partner 

3. THE VENDOR HEREBY REPRESENTS TO VENDEE THAT: 

(a) The Vendor has valid and marketable title over the Said Land, with a 

subsisting right to make the transfer in the manner contemplated in this 

Sale Deed. 

(b) The Vendor has a clean and unrestricted right thereto, and the Vendor has 

an absolute, unfettered and unrestricted right to sell and transfer the same 

to the Vendee and execute this Sale Deed. 

(c) The transfer of the Said Land by the Vendor to the Vendee in the manner 

contemplated in this Sale Deed has resulted in the Vendee becoming an 

absolute owner and continuing to be in unrestricted and unhindered 

possession of the Said Land. 

(d) The Said Land is not subject to any easement rights. 

(e) The Said Land is not affected by or is subject to any of the land ceiling 

laws and there is no restriction or other legal impediment on transfer of the 

Said Land by the Vendor to the Purchaser. 

(f) The Vendor through its authorized Signatory has full power and authority 

to execute, deliver and perform this Sale Deed, and the Vendor has taken 

all necessary actions to authorise the execution, delivery and performance 

of this Sale Deed which constitutes its legal, valid and binding obligation 

enforceable against it in accordance with the terms hereof. 
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(g) It is well within the knowledge of the Vendee that as on date there is no 

any genuine litigation or proceedings of any nature whatsoever in 

connection with the Said Land that may affect or are likely to affect, the 

execution of this Sale Deed, the transfer thereof, or the Vendor's title to 

the Said Land. 

(h) That the Vendor assures the Vendee that the said land is free from all 

kinds of encumbrances such as sale, gift, mortgage, disputes, injunctions 

acquisition, attachment in the decree of any court, lien, will, Trust, 

Exchange, Lease, Legal Flaws, claims, prior Agreement to sell etc. and if 

it is ever proved otherwise, or if the whole or any portion of the Said Land 

are ever taken away or goes out from the ownership and possession of 

the Vendee on account of any legal defect in the ownership and title of the 

Vendor, then the vendor will be liable and responsible to make good the 

loss suffered by the Vendee and keep the vendee indemnified, safe and 

harmless against all such losses, costs, damages and expenses accruing 

thereby to the Vendee. 

(i) That upon execution and registration of the present sale deed, the above 

mentioned Development Agreement, Special Power of Attorney and 

Supplementary Agreement to Development Agreement with M/s SVC 

Ventures Pvt. Ltd. and Lahari Infra Projects (India) Pvt. Ltd. would come to 

an end by virtue of the present Sale Deed and it's Execution. 

For Age of Enliqht3flt Trust 

Trustee /AuI4ItOrY 

For SVC & LAHARI 

Partner 
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For Age of Enlightenment Trust 

WITNESSES: 

For SVC a HAf 

fler 
VENDEE 

(j) That the original Title Deed bearing document No. 4496 dated 17.09.1979 

along with other link documents with respect to the Said Land have been 

handed over by the Vendor to the Vendee. 

4. STAMP DUTY AND REGISTRATION CHARGES:  

The Vendee has incurred the stamp duty, registration related charges for 

execution of registration of the Sale Deed, as per specific agreement between 

the parties. 

SCHEDULE 'A' 

Description of the Land Under Sale:- 

Rect. No. 70, killa No. 6(8-0), 7/2(7-9), 8/2(7-9), 9/1(1-13), 1212(1-13),13(8-O),14 
(8-0),15(8-0), 17/2 (7-10), 18(8-0), 19/1(1-13) Total Kita 11, Total land 
measuring 67 Kanals 07 Marlas, Bearing Khewat No. 18, Khatoni No. 20, 
situated in revenue estate of village Sarai Khawaja, Tehsil Badkhal Distt. 
Faridabad as per Jamabandi for year of 202O21., 

IN WITNESS WHEREOF the Vendor has signed this Sale Deed at the place, day, 
month and year first hereinabove written in the presence of following witnesses: 

___ 
M.C. SAXENA 

Advocate 
Distt. Courts, Sec.-12, Farida 

For SV 

2. A 

) 

o
a. 

T -
, p.

0 RAF BY 

1) ...

ARJUN G LALL 

____

C—ç Advocate 

b  !J . ''\ _-

Farida (Haryafla) 

- - I. - - C 
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Form LC-1 
(See rule 3 (1)) 

10, 

'Ilie l)ii'cctar (itiieral, 
'ti mid Country plunning, I lurynna, 
Chandigarh. 

Sir. 

We bc to apply liii grant of license to set tip an reskiemlul plotted colony under DDAY project on 
an area measuring 5.0! :tcres IltUing hi (he Revenue Estate of Village Semi Kliawaja, Tchsil and 
District Faridal,ad situated in residential Si.etor- 43, Faildabad. 

The requisite particulars arc ns under: 

I. Name Mis SVC & Lahari 

2. Partners I. Cli. Srinivas Rao 2.Sh. S. Laxman Rao 

S 

3. Occupation 

4. Permanent Addresses 

5. Addrcss for the purpose of 
Correspondence 

6. \Vhether applicant is income tax payer, 
if so, the amot.mt of income tax paid 
namely, during each of the last three years. 

Real Estate Developers 

Regd OfL: Plot No.509-F-Ill, Road No.86 
Jublee Hills, Flyderabad-500033 

Rcgd. Off.: 6-3-904, 3rd  Floor, 
Behind Yashoda Hospital, 
Somajiguda, Hyderabad - 500082 

The Promoters of this project had been workiiig 
independently in their respective companies 

1. MIs SVC Ventures Pvt. Ltd. 2. M/s 
Projects (India) Pvt. Ltd. for the last most than S 
years and have completed around 30 
construction I building projects which include 
various Govt. projects & private projects. Now 
the promoters of both the companies have 
constituted M/s SVC & Lahari partnership finn 
for the purpose of present and future projects. 
Therefore last three years lTR's of both 
companies mentioned above ore attached 
herewith, 

7. Details of movablc\ immovable 
Property held by the applicant. 

Details of movenbie /irnmovablc property owned 
/ possessed by both partners i.e. SVC Ventures 
Pvt. Ltd. And M/s Lahari Infra Project (India) 
Pvt. Ltd. have been mentioned in schedule of 

Scanned with CamScanner 
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tinnexure nitaclictl with FFR's which comes to 
R, •l,H:3,S0,0551- 

In ndtllllon to the nbove the prencut project being 
njoin( venture project in collmiboratlon with M/s 

ol hiil I1tIIICIIIIIIIIt 1rumt lflti measuring 
() I cre cuiiiprhl,mg klul!4rfl tihcr 70/I 2/2(3. 

12) ')/I( 1.13). 1212(1 •I 3), I 1(.00), 1.1(8.00), 
I 71?(7. 10). I %(8.(J), I WI (1.13) Total Land 
5.01,\cmeq revenue cainte of Villugc S'nrai 
Kltvnjmt, Telici I & District Foridobad. 

S. \hethci- the applicant lu'l ever 
has been gnted p nission to set 

a colony UnJcr any other law. 
if so, dctaits thcreof 

Yes, MIs Lahari In Ira Projccts (India) Pvt. Ltd. 
been recently granted 12 Licences by GovL of 
Telangana under relevant Ad/Rules which are on 
going projects. Similarly M/s SVC Ventures Pvi. 
Ltd. has been granted 5 projects by Telangana 
and Andhrn Pradesh Govt. under relevant 
Act/Rules. List showing name of projects along 
with permission letter are enclosed. 

9. Whether the applicant has ever 
r''ging 
Established a colony or is establishing 
and if so, details thereof 

10. Any other information the applicant likes 
to furnish 

One of the partner Ch. Srinivas Rao is also 

partner in M/s Lahari Construction, M/s Lahari 
Ventures, M/s Lahari Projects and M/s Lahari 
Properties wherein so far 42 development 
projects have been completed. A list showing 
details of completed projects is enclosed. 
Similarly the other partner Sh. S. Laxman Rao 
is managing director in M/s SVC Ventures Pvt. 
Ltd. wherein so far 3 development projects have 
been completed as per list enclosed. 

N.A 
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Yours •L  ithfully 
For SVC A LAHAR.I 

(Authorized 

1. Required documents n tn licuic lutvc already been subniitted along with our earlier 
application in 1orm l.0 -1 dated 22•03.-201H for grain of liccnsc to act up an Affordable 
Housing Project on this land measuring 5.01 acres comprising Khasra Nos 70/8,2, 
9/1.12/2.13.1.1.17/2.1 H, I 9/1 falling in the Revenue Estate of Village Sand Khawaja, Tehail 
Badkhal, District Farkiabad situated in rcaklcntinl scctor-43 • Faridabad, 

2. ilic name and qualificntku of the cnginccra responsible for the execution of the 
development works of the Colony have already been submitted along our carlier 
application dated 28-03-2021 for grant of license for development of an Affordable 
Housing Colony on this land measuring 5.01 acres. 

3. Scrutiny fcc of Rs.2,06,8 10/- (in words Two Lakhs Six Thousand Eight Hundred and Ten 
only) through online transfer vide reference No. NEFT 
/SK1AXSK2129900295547/0O8/Haryana EG/Citi Bank dated 26-10-2021 for grant of 
license set up an residential plotted colony under DDAY project on the land under 
reference :- 

4. Ii is further requested that we may be exempted from providing the following 
amenity/amenities in the proposed colony and an explanatory note in tiiplicate along with 
plans marked A, B, C (so on) as to why the said amenity/amenities are not required in the 
colony is enclosed: - 

5. We solemnly afiinn that. the given in pam 1 above are correct to the best of my/our 
knowledge and belief. 

Dated: 22' October2021 
Place: Faridabad 

carbon footprint and environmental impact. 

Scanned with CamSCaflfler 

80



Red. 

ANNEXURE A-IL 
Directorate of Town & Country Planning, Haryana 
Naar Yojana Bhavan, Plot No. 3 Sector-18A, Madhya MarS,  Chandigarh 

Web sfte tcpharyana.gov.In . ema11: tcpharyana7gm&(.c0m 

LC-ill 
jSee Rule 10  

To 

SVC Lahari, 
Regd. Off. Plot no. 509-F-Ill, 
Road. no. 86, Jublee HiUs, 
Hyderabad-500033, 

Memo No. LC-3750/LC.4602.JE{5K).2021/,Z)'3 Dated: 

Subject: Letter of Intent for grant of licence for setting up of Affordable Residential 
Plotted Colony under ODJAY Scheme instead of Affordable Group Housin8 
colony over an area measurIng 5.00625 acres in VfUage Saral Khawaa, 
Sector-43, Faridabad SVC ft Laharl. 

Please refer your ppl(catton dated 09.09.2021 a 27.10.2021 on the matter 

cited as subject above. 

Your request for grant of licence under section 3 of the Haryana Development 

and Regulation of Urban Areas Act, 1975, RuLes, 1976 frariied there under and Affordable 

PLotted colony under poLicy 2016 Deen Dayal Jan Awas Yojna over an area measuring 

5.00625 acres in the revenue estate Village Sarai Khawaja, Sector-43, Faridabad has beun 

examined and it is proposed to grant license for setting up of aforesaid plotted colony. You 

are, therefore, cafled upon to fulfill the following requirements! pre- requisites laid down in 

RuLe 11 of the Harana Developmer%t aid Regulation of Urban Areas Rules. 1976 within a 

pedod of 60 days from the date o Issue of this Letter, fatting which request for grant of 

license shall be refused. 

2. To furnish bank guarantees on account of internal Development Works for the 

amount calculated as under:- 

internal DeveIopnent Works 

• Residenai component= 4.806 acres x 20 lacs fls. 95.12 lacs, 

Commerdal component 0.20025 acres x 50 ic = rts. 1U.0 3 tacs. 

• TotalamountoflDW . . . fls, 106i33 tacs 

• BG to be demanded =Rs26.S34iacs Is required to he deposited Or to nrae 6% 

of saleable area. 

Dircctof 
lewn & Country .Ftrui 

• You may mortgage 15% 5aIe2bIeç!,,agaJ!1$t sUbmission of above said G and in case, .id 
option is adopted, then the area to bflitgflged may h Indicated on thc layout plan tu be 
issued alongwlth the license oiongwlth therevenue details thcroei 'Ihe mortgage deed in this 
re:ard shalibe executed as per the directions olthe Department, 

EXTERNAL DEVELOPMENT CRARGES;- 

• i'Iotte&compOnCflt 4,006x 9368fl4cs Ps. 150.2598Uics 

• Commercial contponentO200ZS x374.747 lacs (150%) Rs. 75.0431 i.ics 

• Total Rs.525.3029 lac and 75% ófwhlch t Its. 393.9772 lacy 

• As per policy dated 05.12.2018, 25% recoVery belore grant of licence i e. fls. B.4943 

lacs alongwith Bank Guarantee qfl .73.i70B lacs balance arnoun ft. 295.4029 lacs 

shall be paid in 6 halIyearly.inStallmeflLS with tntret. - 

81



It is made clear that Bank Guarantee of internal Development Works has been 

worked out on the interim ratc nd you wilt have to submit the additional ar 

Guarantee, if aiy requited, at the time of approval of SeMce:Ptafl/Estimate With 

n increase in the cost of construction, you would be required to furnish an 

addtionaI bank guarantee withIn 30 days on demand 

3. To execute two agreements i.e. LC-IV a LC-IV-5 on Non-Judicial Stamp Paper. Copies 

of the specimen of said agreements are enclosed herewith (or necessary action. 

That you shall add additional clause in the bilateraL agrement as per the instruction 

dated 14.08.2020 with regard to "Auto-credit of 10% of receipts from the 70% 

reatisations account' maintained under section 4(2)(t)(d) of the Real Estate 

Regutaton It Development Act, 2016 to EDC". 

That you shall deposit the foUowin onUne at www.cpharyana.gov.in:- 

i. An amount of Rs. 98.4943 lacs against 25% of total External Development 

Charaes,  

i. An amount of Rs. 52,13,958/- against balance licence feet. 

üi An amount of Rs, 2.4,61,62.5/- against Conversion,Charges. 

Amount demanded in LOI Is subject to audit and reconciUot fan). 

6. That you shall earmark 50% saleable area in the layout plan, to be issued alongwith 

the license alongwith revenue detail, which is to be freezed as per clause 5(i) of the 

policy, dated 01.04.2016. The area so freezed shall be allowed to be sold only after 

completion of alt Internal Development Worksln the coLony. 

To furnish an undertaking on non-judicial stamp paper to the following affect that:- 

i. You shall deposit an amount of Ps.. 61,54,064/- against Infrastructurat 
Development Charges (75%a.s per poUcydated 24,0.2.O18) R. 3751- for 
plotted component and ® Ps. 7501. per Sqm for commercial component for 150 % 
FAR, in two equal Installments, First within 60 days from issuance of License and 
seond within six months be paid online at www.tcpharvana,ov,1n, In failure of 
which, art interest® 18% per annum for delay period shalt charged. 

ii, You shall pay the. balance amount of External Development Charges Rs. 295.4829 
Lacs in eua1 six half yearly lnstalment with Interest as per policy dated 
05.12..2018. 

lii. You shall maintain and upkeep all road;, open spaces, public parks and public 
health seMces for a period of five years from the date of Issue of the completion 
certificate unless earlier relieved of thl responsibility andthereupon to transfer all 
such roads, apart spaces, public parks and public.heatth services free of cost to the 
covt. or the local authority, as th case rnybe,  in ccordartce with the provisions 
of Section )13)(a)(iii) of the haryana Devtopment and Regulation of Urban Areas 
Act, 1975. 

cv. The EDC have been charged on the basis of EOC Indexation Mechanism Policy dated 
11,02.2016, whIch stjtds approved bycabiriet. If there will be any change in the 
said rates, then differential amount, from, the original calculation will required to 
be deposited as and when demanded.by. the Department. 
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You shalt transfer the area falling under sector 1OadsIrtn belt forming part of 
ticenced land, free of cast to the Govt. or the local authority, as the case may be, 
In accordn w)!j the provisions of Scctlori 33j lal (Ill) of the 1-laryaria 
Development and ReBulattOn of tJrban Areas Act, l75. 

vi. You shalt integrate the Mces with .Haryana Shahari Vlka Pradhikaran services as 
and when made available, 

vii. You shall not claim any damage against the Department for toss occurred If any as 
the provIsions of exterrat development facilitates may take long time by HSVP. 
hence. 

viii. You have not submitted any other applIcation for grant of license for deve1opmcrr 
ol the said land or part thereof for,any purpose utder the provisions of the Har'iana 
Development and Regulation pf Urban Areas Act, I75 or any application seeking 
permission for change of tatd use Undrthe provision of the Punjab Scheduled 
Roads arid Controlled Areas Restriction of Unregulated Development Act, 1963. 

ix, You have read and understand the conterasof Affordable Plotted Housing Policy 
Deen Dayal Jan Awas Yojna-2016 and you shaLl abide by the termS and Conditions of 
this policy In letter and spirit.. 

x. You will transfer 0% area of the ticericed colony free of cost to the Government 
for provision of community facilities as earmarked on the layout pl.an of the colony. 
This will give flexibility to the Director to work out the requirement of commuruty 
infrastructure at sector level and accordingly make provisions, 

xi. You understand that the developmeriticonstruction Cost of 24m118 m ma;or 
internal roads is not included in the. EDC rates and you shalt pay the pr000rtionate 
cost for acquisition of land, if any, alongwith the construction cost of 24m/18 in 
wide major internal road~ as and when finaUed and demanded by the Department. 

You shalt obtain NOC/Clearance as per provisions of notification dated 14.09.2006 
issued by Ministry of EnvIronment.a Forest, Govt. of India, if applicable before 
execution of development works at site. 

i(i Yojj slalt make your own arrangements for water supply, sewerage, drainage etc. 
to the satisfaction of DTCP till these services are made available from External. 
Infrastructure to be laid by F4aryana Urban Development Authority or any other 
execution agency. 

$V. You shall obtain clearance from competent authority, if required under Punjab 
nd Preservation Act, 1900 and any other Clearance required under any other law. 

.xv. You shalt provide the rain water harvesting system as per Central Ground Water 
Authority 1larms/Haryana Go'4,•notiflcatibn as applicable. 

xvi. '(eu shall. use only LED fitting forinterna) lighting as well as campus lighting. 

xvii. You shall make provisions of oir water heating system as per guidelines of 
1-laryaria Renewable Energy Qevetopment -Agency and. shall be made operational 
where applicable before'aPPLYlfl for.occUpati0n certificate, 

xViit, You shalt convey the 'Ultimate..  owçL.Lqad Requirement' of the project to the 
coricernd power utility, with a copy. to the Director, within two months period 

t'k. from the date of grant of license to enable provision of site in licensed land for 

n5fafrners/SwitChiflg statlofl5lEttttrtc.Sub.stations as per the norms piescribcd 

Town & CoUntrjPJannin by the power utIlity in the zooi.nptn of the project. 

V. 
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IOU SaLt arrange power con ction ftom UNBVNL/DHBVNL for etectrficaton 01' the 
colony and iall 'tnstaU the electricity rlbutiOr infrastrUcture as per the peak 
load requirement of the tjy for which licencee shall get the electrical 
Idistribution) ser.'ice plan/estimates approved from the agency responsible for 
installation of external electric services i.e. UHBVNI../DHBVNL and complete the 
same before obtaining completion certificate for the colony. 

it wilt be made clear at the time of booking of plots/commercial space that 
peci!icd rates include or do not include EDC. In case of not inclusion of EDC in the 

booking rates, then It may bc specified that same are to be charged separately as 
per rate fixed by the Govt. You shalt also provide detail of calculation of EOC per 
Sqm/ per sqit. to the altottees white raising such demand from the plot owners. 

xxi. You shalt keep pace of development atteast In accordance with sale agrecmcnt 
executed with the buyers ci the plots as and when scheme is launched. 

xxii. The licence shall, be valid initially for five years1  which wilt be renewable further 
Unto two years in accordance to the provision of t No. 8 of 1975, Since, no 
further renewal will be allowed thereafter1  hence, the project necessarily wilt have 
to be completed within a period of 7 years from the date of grant of licence, after 
getting the licence renewed, as per clause 1(l) of the policy notified on 
01.04.2016. 

xxiii. You have understood that dubbing of residential plots for approval of integrated 
zonir plan of two adjoining plots under same ownership shall not be permitted. 

xxiv. \'ou wilt pay the labour cess as per oUcy instructions issued by Haryana 
Government -vide Memo No, Mc. l057Sll5I2OO8/2TCP dated 25.02.2.010. 

xxv. You shalt submit compliance of Rule 24, 26, 27 a is of Rules 1976 Section 5 of 
Haryana Development and Regulation of Urban Areas Act, 1975 and shall inform 
account number and full particulars of the scheduled bank wherein you have to 
deposit thirty percentum of the amount received from the plot holders for meeting 
the cost of internal Development Works In the colony. 

xxvi, No' further sate of the licence appUed land has taken place after submitting the 
application for grant of license and land isfree from litigation. 

xxvii. Yu shall not give any advertisement (or sate of plots/commerdat area before the 
approval of layout plan. 

xxviii. No provision of the Haryana Ceillng.on Land I-1oldin ACt, 1972 has been violated 
due to purchase of.appUed land. 

xxix. You shalt follow the provisions of the Real Estate (Regulations and Development) 
Act, 2016 and Rules framed there under shftll be followed by the applicant in letter 
and spirit. 

xxx, You shall abide by the terms and coriditlof s of policy dated.08.O2..2O6 ODJAY and 
other directions given by the Directortirne,to:time to execute the project. 

8. That you shall submit the original LC-I• duty.' sl9ned. by authorized signatory and 

qualified engineer. 

9. That you shall -submit the Jarnabandi pf :.thé applIed, land atorigwith authentic 
mutation duly isüed by Hatqa Patwari ard original copy of sajra plan 

10. That 'you shalt.:àariadc:5.0% saleable are in the. layout plan, to be Issued alongwith 

the bcense atoi Mtjjje,iiue detat wfuch Is to be freezed as per clause 5(1) of the 
policy dated 'O3 The area so freezed shall be allowed to sell only after 

completion or the colony. 
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11
That you shaU abide by the final outcome of the decision taken on the issue o NC! 
as per the recommendation of State Level Committee reardIn cxcuslon of site 
from NCZ pocket. 

2. That you shaU submit an indemnity bond Indemnifying to DTCP with regard to toss if 
any occurred due to submission of documents.for grant of 'icence, 

13. That you shalt submit the ownership verification report from Deputy Commissioner, 
Faridabad before grant of llcenc. 

14. That you shalt submit the corrected 'ayout plan as per the ODJA'f policy. 

15. That you wiU intimate their official. Email ID and the correspondence on this email ID 
by the Department wilt be treated receipt of such correspondence. 

DAias above. 

(K. Makra'd Pandurng, lAS) 
Director, To'n a Country Planning 

Haryana Chandigarh 

Endt. Na LC375O/ LC-4602-JE(SK)-2021/ Dated: 

A copy is forwarded to the followings for information and necessary action: 

1. Senior Town PLanner, Faridabad. 

2. District Town Planner, Faridabad. 

(Sunena) 
District Town Planner (HQj 

For: Director, Town a Country Planning 
Haryaria, Charidigarh 
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To be read with WI 

Detail of land owned by SVC & Laharl 

dated o3 2021 

Village Rect. No. l(IIla No Area (X-M) 

Sarai Khawaja 70 8/2mm 3-12 

9/1 1-13 

12/2 1-13 

13 8-0 

14•  8-0 

17/2 7-10 

18 8-0 

19/1 1-13 

Total 40-1 

Or 500625 Acres 

(- 

i 
Town & Country Planning 

I/TRUE COPY/I 

Scanned witfl uarnscanner 
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AJ6$vR A 
Ii:'i •it 

•• 

S. No. O70.'20212022/070215962 

No Dues Certificate 

In con ol the pro'sions of the I4aryana M,i,ial Cot orat$o*i Ar! 1/ I 

M7, Nc Dues Cerlif ae )5 hereby Issued to (M/S AGE OF ENLIGHTMENT TRUST AU rH)cmJ 

SIGNATORY ARUN SRIVASTAV) for tht ianrlfbuildiriq Iocatd & (KHASUANO 178, 

GREEN FIELD COLONY,, Property ID: P07001785693 Author3sed) f.iltruj tIn M: 

MunicIpal  Corporflon Faridal,ad  atkn r v/de1oqitiun of f4  0,00 

tax. eioment eharoes. water sewerage charges etc against sad land' 

1 i) Th,s is only a No [)ues Certificate for municipal dues as on (late and d':; n 

Me comp1ance of building regulations, change of land use, wiy fire sa(ey Ja'.i 

other compliance under any act/rules. 

2. (b) This No Dues Certificate does not bar any competent authority to take ...... 

prevailing act! rules 

3. (c) in case any discrepancies in the amount deposited is discovered b Municipal 

Corporation Faridabad at any stage, then it is in the rights of Municipal Corporation 

Faridabad to recover the difference from the citizen. 

4. Cd) This certificate, at any stage, does not hold the ownership of the prope1y and 

claimed as an ownership certificate. 

.5. (e) This No Dues Certificate is valid for three months from the date of Is issuance 

Dscfairner: 

if there are still any outstanding dues such as Property tax, Development Charge, User Charge 

Water/Sewerage Charges etc. recoverable Irom the citizen by the ULB after issuance at this No Oao 

Certificate, such charges wifl be recovered by the concerned Municipality from the citizen separatci 

Syie:n Gu,,rteU Cert'1caw. No 'jnilc rcnU 
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AWN fuPA i1
c-  3bI) kl Q4cNUl t[.{ 

Clarification letter by 

Concerned Divisional Forest Officer 
1iuii '-i'cl,] / Government of Haryana 

Clarification letter regarding applicability of forest laws on non forest land. 

                   

 

9N 

Name 

                

         

Srinivasa Rao Chintapatla 

 

                   

 

Organisation Name 

    

Svc And Lahari 

   

 

gd9ll ii 

Current Address 

Land Location 

Land Measurements 

  

Mias Colony Banjara Hills Hydrabad,, 

 

   

SARAI KHWAZA,Faridabad,Sarai Khwaja 

5.0062 (Acre) 

70; 

           

 

T1/t 6I'11Q. 

Rectangle No./ Murba 

No. 

  

Reference No. (SRN):- X8D-8PE-1K8M 

'ii'fl q,' Qrft / Date of Issuance: 15-12-2021 

'cr5r19/ Place of Issuance: Faridabad 

TF ci'i cliei mfui / Issuing Authority: Divisional Forest Officer 

This is a Digitally Signed Certificate and does not require physical signature. The authenticity 
verified from the verification link mentioned below: 

https://164. 100.137.243/eservices/mobileapi/verify/clarification/X8D8PE  I K8M 

of this certificate can be 
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IWt1 FT 3fET5T ' I I c UI 

Clarification letter by 

Concerned Divisional Forest Officer 
1iuii / Government of Haryana 

'Tfi t Lçfl C4vUl I 

Clarification letter regarding applicability of forest laws on non forest land. 

70//8/2 Min,9/1,12/213,1417/2,1819/1 

Killa Number 

Setting Up Of Township 
Purpose 

'j1l' q,' ffifI Date of Issuance: 15-12-2021 
ll'I q)' ?T TM / Place of Issuance: Faridabad 

'ii' c' qlc'ir I Issuing Authority: Divisional Forest Officer 

This is a Digitally Signed Certificate and does not require physical signature. The authenticity of this certificate can be 
verified from the verification link mentioned below: 

https://164. 100.137. 243/eservices/mobileapi/verify/clarification/X8D8PE  1 K8M 

2 of 3 
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Tr{firkI t 

Clarification letter by 
Concerned Divisional Forest Officer 

f1u1j '-s'cPi I Government of Haryana 

I9 q'M{ sthc11 5 fJ 1PJ'IQ, U1 qi 

Clarification letter regarding applicability of forest lawson non forest land. 
Applicant  Srinivasa Rao ChintapJted  at village /city SARA! KHWAZA  

made a proposal to use this land for  Settinq Up Of Township It is made clear that: 

a) As per records available above said land is not part of notified Reserved Forest, Protected Forest under Indian Forest Act, 
1927 or any area closed under section 4 of Punjab Land Preservation Act, 1900. 

b) It is clarified that by the Notification No. S.O.8/P.A 2/1900/S. 4/2013 dated 4 January, 2013, all Revenue Estate of 
Faridabad is notified u/s 4 of PLPA 1900 and S.O.81/PA.211900/S.3/2012 u/S 3 of PLPA 1900. The area is however 
not recorded as forest in the Government record but felling of any tree is strictly prohibited without the permission of 

Divisional Forest oncer Faridabad  

c) If approach is required from Protected Forest by the user agency, the clearance/ regularization under Forest 
Conservation Act 1980 will be required. Without prior clearance from Forest Department, the use of Forest land for 

approach road is strictly prohibited. M/s Svc And Lahari  

whose land is located at village/city,  SARAT KHWAZ.istrict  Faridabad must obtain clearance as applicable under 

Forest Conservation Act 1980. 

d) As per the records available with the Forest Department, Faridabad  
plantations were raised by the Forest Department under Aravalli project. 

the area does not fall in areas where 

e) All other statutory clearances mandated under the Environment Protection Act, 1986, as per the notification of Ministry 
of Environment and Forests, Government of India, dated 07-05-1992 or any other Act/ order shall be obtained as applicable 
by the project proponents from the concerned authorities. 

f) The project proponent will not violate any judicial Order/ direction issued by the Hon'ble Supreme Court/ High Courts. 

g) It is clarified that the Hon'ble Supreme Court has issued various judgments dated 07.05.2002, 29.10.2002, 16.12.2002, 
18.03.2004, 14.05.2008 etc. pertaining toAravalli region in Haryana, which should be complied with. 

h) It shall be the responsiblity of user agency/ applicant to get necessary clearances/ permissions under various Acts and 
Rules applicable if any. from the respective authorities/ Department. 

i) This certificate is not applicable in case of Environment Department notification dated 10.03.2016 for Screening Plant. 
and notification dated 11.05.2016 for Stone Crusher. Investor/Applicant has to take clearance from Environment 

Department in case of Screening Plant and Stone Crusher. 

It is subject to the following conditions: 

l.Clarification As Per Ro Fardabad Report And The Site Is 

Under General Section 4 

Date:  15-12-2021 Raj Kumar 
Place: Faridabad (Divisional Forest Officer) 

  

This is a Digitally Signed Certificate and does not require physical signature. The authenticity of this certificate can be 

verified from the verification link mentioned below: 

https://164. lOO.137.243/eservices/mobileapi/verify/clarffication/X8DBPE  1K8M 

3 of 3 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH 

Original Application No. 69/2022 

IN THE MATTER OF 
Parul Bawa Applicant 

Versus 

State of Haryana ..Respondent 

INDEX 
S. Particulars Pg. No. 

No. 
Supplementary Action Taken Report of Jitender Yadav, IAS, 

| 

1-6 

District Magistrate, Faridabad in compliance of Order dated 

1 

02.02.2022. 

ANNEXURE R/1. 07-16 2. 

Copy of report dated 29.03.2022. 

ANNEXURE R/2. 
Copy of report dated 25.04.2022. 

ANNEXURE R/3. 
A copy of the said report dated 23.06.2022 
ANNEXURE R4. 
The copy of the said Report dated 04.08.2022. 

3 17-24 

4. 25-27 

5. 28 

29-30 ANNEXURE R/5. 
Copy of order dated 12.7.2019 passed by Hon'ble Supreme 

6. 

Court of India. 

Place: Faridabad 
(Jitender Yadav, IAS) 
District Magistrate 
Faridabad 

Dated: 05.08.2022 

ANNEXURE A-17 1120
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH 

Original Application No. 69/2022 

IN THE MATTER OF-
Parul Bawa Applicant 

Versus 

State of Haryana ..Respondent 

SUPPLEMENTARY ACTION TAKEN REPORT OF JITENDER 
YADAVJAS, DISTRICT MAGISTRATE, FARIDABAD IN 
COMPLIANCE OF ORDER DATED 02.02.2022. 

, Jitender Yadav, IAS, District Magistrate, Faridabad, do hereby solemnly 

affirm and state as under: 

1. That the deponent is presently posted as District Magistrate, Faridabad and is 

fully authorized to swear and depose the facts of the present case before this 

Hon'ble Court. 

2. That this Hon'ble Court on 02.02.2022 has passed the following Directions, 

the relevant extract of which is reproduced below: -

"Having regard to the seriousness of the allegations, it appears 

necessary to ascertain the factual position in the matter through a joint 

committee of the Principal Chief Conservator of Forest (HoFF), State 

of Haryana and the District Magistrate-Faridabad. The District 

Magistrate-Faridabad will be the Nodal agency for coordination and 

compliance. The joint committee may meet within four weeks and 

undertake site visit and look into the grievance of the applicant. Factual 

and action taken report may be furnished within three months by e-mail 

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF." 

3. That it is submitted that a committee constituting SDM (Badkhal), Range 

Forest Officer, Faridabad and ATP(P), Faridabad was constituted to visit the 

site in question to verify the allegations made in the complaint dated 

21.02.2022. 

sade 
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4 SDM (Bacdhal) in its report dated 29.03.2022 & Range Forest 

Officer(Regional) vide its report dated 25,04.2022 had stated as follow 

a. SDM (Badkhal), Range Forest Officer and ATP(P) alongwith the revenue 

officials jointly visited the spot on 11.03.2022. Reports of Tehsildar, 

Badkhal and Range Forest Officer were submitted to SDM Badkhal who 

forwarded the reports to the deponent. It was reported by Tehsildar 
Badkhal that as per revenue record ownership of M/s SVC & Lahari 

partner Mustil No.70//6(8-0), 7/2(7-9), 8/2(7-9), 9/1(1-13), 12/201-13), 

13(8-0),14(8-0), 1 5(8-0), 17/2(7-10), 18(8-0), 19/1(1-13) total raqba 67K-

7M, vill. Sarai Khwaja, Tehsil Badkhal, District Faridabad vests with S. 

Lakshman Rao s/o Shreedhar & Shri Niwas Rai s/o Venkateshwar rao. 

b. Range Forest Officer (Regional), Faridabad has reported that on spot 

inspection of M/s SVC Ventures and Lahari Builders situated at Green 

Field it was found that no new trees have been cut at the spot. At the site 

in question an old road and some structures are there. That earlier an 

Ayurvedic Factory used to run there. Section 4 and Section 5 of the PLPA, 

1900 is not applicable at the site in question. The said spot neither falls 

under reserved forest nor under protected forest. General Section 4 of the 

PLPA, 1900 is applicable there according to which cutting of any kind of 

trees is prohibited unless permission from Divisional Forest Officer, 

Faridabad is obtained. That the site in question has been notified as Gair 

Mumkin Pahar. That this company had cut trees on dated 13.01.2020 

without secking permission from the competent authority consequently 

Forest Department got Forest Offence Report No. 100/0452 dated 

13.01.2020 registered against it whose prosecution case was also filed in 

the Hon'ble Environment Court as well. That for the said illegal cutting 

activity F.I.R. No.24/2020 has also been lodged by the Departmentin 

Police Station, Surajkund. A list of standing trees on the spot has also been 

prepared and these trees are marked as well. Marking list of such trees on 

the site in question is enclosed. Copies of the said reports dated 29.03.2022 

and 25.04.2022 are annexed herewith as ANNEXURE-R/1 & 

ANNEXURE-R/2 respectively. 

5. However, the report submitted was not coherent and comprehensive, 

therefore, additional factual reports were sought from the District Town 

Planner, Faridabad (Planning) and Deputy Conservator of Forest, Faridabad. 
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6. That District Town Planner, Faridabad (Planning) vide Memo No. 4269 dated 

23.06.2020 submitted a report regarding the issuance of LOI for developing 

residential plotted colony on the said land inspite of being under Natural 

Conservation Zone summarized as follow 

A bricf comprehension of the overall concept of NCZ introduced in the 

Regional plan 2021AD (hereinafter referred to as RP-2021), notified 

in the year 2005 and the facts relating to evolution of concept of NCZ, 

its components and the subsequent effots/deliberations held for its 

identifications on ground were spelled out in the said report. 

It was further stated that as per the RP-2021, the impugned site falls . 

under NCz. However, as per the report of District Level Sub 

Committee, the same has not been included in the area under NCZ in 

District Faridabad as the same does not fall under any of the 

aforementioned categories prescribed as NCZ in the RP-2021 
111. With respect to license issued it was intimated that the License no. 50 

of 2022 issued vide DTCP memo no. 11246 dated 25.04.2022 has been 

granted for area measuring 5.00625 (impugned Land) with the 

following condition imposed on the developer: 

"That the final decision of State Level Committee on 

recommendation of District Level Committee regarding inclusion 

exclusion of applied landfrom NCZ category shall be binding upon you 

and you shall abide by the same. 

A copy of the said report dated 23.06.2022 is annexed herewith as 

ANNEXURE-R/3. 

7. That vide Memo No. 550 dated 04.08.2022Conservator of Forests, Faridabad 

reported as follow: 

i. The area under consideration in OA No.69/2022 is recorded as Gair 

Mumkin Pahar in revenue estate of Sarai Khawaja and is closed under 

General Section 4 of PLPA where felling of trees require prior permission 

of DFO. As per enumeration undertaken there are 153 trees of various 

species standing on the said land. 

ii. In O.A No. 407 of 2017, the Hon'ble NGT vide order dated 05-03-2019 

has declared the land under consideration in said matter as a deemed forest. 

However, this order of the Hon'ble NGT has been challenged in the 

tDda 
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Hon'ble Supreme Court in C.A. No.4977 of 2019 in the matter of M/s Ajay 

Enterprises Pvt Ltd V/s Lt. Col. (Retd.) Sarvadaman Oberoi and others 

ii.It is further submitted that Hon'ble Supreme court in the said matter vide 

its order dated 08.04.2022 directed as under:-

List these matters afier the pronouncement of judgment in SLP (C) No. 

10294 of 2013 and connected cases in the following week." 

The copy of the said Report dated 04.08.2022 is annexed herewith as 

ANNEXURE R/4, 

8. That it is worthwhile to mention here that SLP (C) No. 10294 of 2013 

mentioned in order dated 08.04.2022 (referred in above Para No.7(iii)) is 

actually Civil Appeal (CA) No.10294 of 2013. Judgment in the said matter 

has been pronounced on 21.07.2022. 

The C.A. No.4977 of 2019 in the matter of M/s Ajay Enterprises Pvt. 

Ltd V/s t. Col. (Retd.) Sarvadaman Oberoi is pending alongwith CA 

No.5067 of 2019 (State of Haryana V/s Lt. Col. (Retd.) Sarvadaman Oberoi) 

before the Hon'ble Supreme Court of India. Both the appeals have been filed 

against order dated 5.3.2019 passed by this Hon'ble Tribunal in O.A No. 407 

of 2017. Hon'ble Supreme Court of India vide interim order dated 12.7.2019, 

has directed that there shall be no cancellation of any permission granted in 

the meanwhile. Copy of order dated 12.7.2019 passed by Hon'ble Supreme 

Court of India is annexed herewith as ANNEXURE R/5. 

It is prayed that the present status Report may kindly be taken on record. 

Further, direction passed by this Hon'ble Tribunal shall be complied with 

sincerely. 

odo 
DEPONENT 

(Jitender Yadav, IAS) 
District Magistrate, 
Faridabad 

Place: Faridabad 
Dated: 0S.08.2022 
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VERIFICATION 
Verified that the contents of my aforesaid affidavit are true and correct to my 

knowledge based on the official record. No part thereof it is false and nothing 

material has been kept concealed therefrom. 

da 
DEPONENT 
(Jitender Yadav, IAS) 
District Magistrate, 
Faridabad 

Place: Faridabad 
Dated: oS08.2022 
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ITEM NO.9 COURT NO.5 SECTION XVII

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

Civil Appeal  No(s).  4977/2019

M/S AJAY ENTERPRISES PRIVATE LIMITED Appellant(s)

VERSUS

LT. COL. (RETD.) SARVADAMAN SINGH OBEROI & ORS.    Respondent(s)

(FOR ADMISSION and I.R. and IA No.81476/2019-STAY APPLICATION and
IA No.81477/2019-EXEMPTION FROM FILING O.T. and IA No.81479/2019-
PERMISSION  TO  FILE  LENGTHY  LIST  OF  DATES  and  IA  No.81473/2019-
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

WITH
C.A. No. 5067/2019 (XVII)
(IA  No.86003/2019-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT  and  IA  No.86001/2019-PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

Date : 12-07-2019 These appeals were called on for hearing today.

CORAM : 
HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE SURYA KANT

For Appellant(s) Mr. Tushar Mehta, SG
Mr. Anil Grover, AAG
Ms. Noopur Singhal, Adv.
Mr. Rahul Khurana, Adv.
Mr. Sanjay Kumar Visen, AOR

Dr. A.M. Singhvi, Sr. Adv.
Mr. Shyam Diwan, Sr. Adv.
Mr. Avishkar Singhvi, Adv.
Ms. Malini Sud, Adv.
Mr. Shashwat Tripathy, Adv.
Mr. Vinayak Bhandari, Adv.
Nipun Katyal, Adv.
Ms. B. Vijayalakshmi Menon, AOR

For Respondent(s) Mr. P.S. Patwalia, Sr. Adv.
Ms. Anita Shenoy, Sr. Adv.
Mr. Ritwik Dutta, Adv.
Ms. Meera Gopal, Adv.
Ms. Srishti Agnihotri, Adv.
Ms. Natasha Dalmia, Adv.
Ms. K. V. Bharathi Upadhyaya, AOR

Digitally signed by R
NATARAJAN
Date: 2019.07.13
12:10:18 IST
Reason:

Signature Not Verified
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2

UPON hearing the counsel the Court made the following
O R D E R

Applications  seeking  exemption  from  filing  Official

Translation and Certified Copy of the impugned order are allowed.

Issue notice.

Learned counsel is permitted to file counter affidavit within

a period of four weeks from today.  Rejoinder affidavit within two

weeks thereafter.

List after six weeks. 

There shall be no cancellation of any permissions granted, in

the meanwhile.

(R. NATARAJAN) (RENU DIWAN)
COURT MASTER (SH) ASSISTANT REGISTRAR
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Item No.01 (Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH 

(By Video Conferencing) 

Original Application No.69/2022 

Parul Bawa     …Applicant 

Versus 

State of Haryana         …Respondent 

Date of hearing: 14.09.2022 

 CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
 HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: None. 

Respondents: Mr. Raj Panjwani, Sr. Advocate alongwith Mr. Saurabh 
Rajpal, Advocate, for respondent no. 1-M/s SVC   
Venture and Lahri Builder.  
Ms. Sonali Malhotra, Advocate for respondent no. 2-
MoEF&CC. 
Mr. Anil Grover, Sr. AAG alongwith Mr. Rahul Khurana, 
Advocate for respondent no. 3,4 and 5-HSPCB, Director, 
Town and Country Planning and District Magistrate, 
Faridabad.    
Mr. Vikram Singh, Deputy Commissioner, Faridabad 
through VC. 
Mr. Lalit Bazad, DTP (HQ), Department of Town & Country 
Planning, Ms. Renuka Singh, DTP, Faridabad, Department 
of Town & Country Planning and Mr. Raj Kumar, DCF, 
Faridabad, Department of Forest, Haryana in person. 

Application is registered based on complaint received by Post. 

ORDER 

1. Grievance in the application by Advocate Parul Bawa is regarding

unauthorized cutting of 50-60 years old trees in the forest land comprised in 

Khasra no. 370 near Green Field Colony, Village Sarai Khawaja, Faridabad, 

Haryana falling under Arawali Hills by M/S SVC Ventures and Lahari 

Builders. It is submitted that earlier the builders had cut the trees in the 

forest. With the intervention of the local residents, FIR bearing no. 24/2020 

ANNEXURE A-19
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was registered against them. However taking advantage of the pandemic, 

they have cut the trees in the forest adversely affecting the environment, 

residents of nearby area as well as the animals in the forest. It is further 

submitted that as per order dated 05.03.2019 passed in O.A. No. 407/2017 

titled as M/s Monika Industries Vs. Rajasthan State Pollution Control 

Board this Tribunal has declared the area in question as ‘Deemed Forest 

Area’ and therefore no  construction can be carried out by the Project 

Proponent-M/s SVC Ventures and Lahari Builders.   

2. Vide order dated 02.02.2022, this Tribunal constituted a Joint

Committee comprising of the Principal Chief Conservator of Forest (HoFF), 

State of Haryana and the District Magistrate-Faridabad and directed the same 

to submit factual and action taken report within three months. The relevant 

part of the order reads as under:-  

“Having regard to the seriousness of the allegations, it appears 
necessary to ascertain the factual position in the matter through a 
joint Committee of the Principal Chief Conservator of Forest 
(HoFF), State of Haryana and the District Magistrate-Faridabad. 
The District Magistrate, Faridabad will be the Nodal agency for 
coordination and compliance. The joint Committee may meet 
within four weeks and undertake site visit and look into the 
grievance of the applicant. Factual and action taken report may be 
furnished within three months by e-mail at judicialngt@gov.in 
preferably in the form of searchable PDF/ OCR Support PDF and 
not in the form of Image PDF.…” 

3. In compliance thereof, the District Magistrate, Faridabad

submitted report dated 28.04.2022 vide E-mail dated 28.04.2022.  The 

relevant part of the report is reproduced as under:- 

“Action taken report by way of affidavit of Jitender Yadav, 

IAS, District Mgistrate, Faridabad in compliance of order 

dated 02.02.2022. 

X X X X X X 

3. That in compliance of the above order of the Hon’ble Tribunal

a Committee comprising SDM (Badkhal), Range Forest Officer,

Faridabad and ATP (P), Faridabad was constituted to visit the
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site in question to verify the allegations made in the complaint to 

visit the site in question to verify the allegations made in the 

complaint vide Memo No. LFA/2022/131-33 dated 21.02.22. A 

copy of the said letter dated 21.02.2022 is annexed herewith as 

Annexure – R/1.  

4. That it is submitted that SDM (Badkhal) in its report dated

29.03.2020 stated as follow:

a. SDM (Badkhal), Range Forest Officer and ATP(P) along with

the revenue officials jointly visited the spot on 11.03.2022.

Reports of Tehsildar, Badkhal and Range Forest Officer

were submitted to SDM Badkhal who forwarded the reports

to the deponent. However, as the report of the Range Forest

Officer was not found lucid so a coherent report was sought

from him.

b. It was reported by Tehsildar, Badkhal that as per revenue

record ownership of M/S SVC & Lahari partner Mustil

No.70//6(8-0), 7/2(7-9), 8/2(7-9), 9/1(1-13), 12/2(1-13),

13(8-0), 14(8-0), 15(8-0), 17/2,(7-10),  18(8-0),19/1 (1-

13) total raqba 67K-7M, vill. Sarai Khwaja, Tehsil Badkhal,

District Faridabad vests with S. Lakshman Rao s/o

Shreedhar & Shri Niwas Rai s/o Venkateshwar Rao.

c. Range Forest Officer (Regional), Faridabad has reported

that on spot inspection of M/S SVC Ventures and Lahari

Builders situated at Green Field it was found that no new

trees have been cut at the spot. At the site in question an

old road and some structures are there. That earlier an

ayurvedic factory used to run there. Section 4 and Section 5

of the PLPA, 1900 is not applicable at the site in question.

That the said spot neither falls under reserved forest nor

under protected forest. General Section 4 of the PLPA, 1900

is applicable there according to which cutting of any kind of

trees is prohibited unless permission from Divisional Forest

Officer, Faridabad is obtained. That the site in question has

been notified as Gair-Mumkin Pahar. That this company

had cut trees on dated 13.01.2020 without seeking

permission from the competent authority consequently

Forest Department got Forest Offence Report No.100/0452

dated 13.01.2020 registered against it whose prosecution

case was also filed in the Hon’ble Environment Court as

well. That for the said illegal cutting activity F.I.R.

No.24/2020 has also been lodged by the department in

police station, Surajkund. A list of standing trees on the spot

has also been prepared and these trees are marked as well.

Marking list of such trees on the site in question is enclosed.

A copy of the said report 298.03.2022 & 25.04.2022 is

annexed herewith as Annexure-R2 and R3 respectively.

5. That it is humbly submitted that on joint inspection of the

site in question it is found that no new trees have been cut from
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the site. The site in question is notified as Gair Mumkin Pahar and 

all the standing trees have been marked and listed.” 

4. Subsequently, the District Magistrate, Faridabad submitted

supplementary report dated 05.08.2022 vide email dated 05.08.2022.  

The relevant part of the report is reproduced as under:  

“Supplementary Action taken report of Jitender Yadav, IAS, 

District Magistrate, Faridabad in compliance of Order dated 

02.02.2022. 

X  X  X  X  X            X

3. That it is submitted that a committee constituting SDM

(Badkhal), Range Forest Officer, Faridabad and ATP(P), Faridabad

was constituted to visit the site in question to verify the

allegations made in the complaint dated 21.02.2022.

4. SDM (Badhal) in its report dated 29.03.2022 & Range Forest

Officer(Regional) vide its report dated 25.04.2022 had stated as

flow:

a. SDM (Badkhal), Range Forest Officer and ATP(P) alongwith

the revenue officials jointly visited the spot on I 1,03,2022,

Reports of Tehsildar, Badkhal and Range Forest Officer were

submitted to SDM Badkhal who forwarded the reports to the

deponent. It was reported by Tehsildar, Badkhal that as per

revenue record ownership of M/s SVC & Lahari partner Mustil

No.70//6(8-0), 7/2(7-9), 8/2(7-9), 9/1(1-13), 12/2(1-13), 13(8-

0),14(8-0),15(8-0), 17/2(7-10),18(8-0),19/1(1-13) total raqba

67K-7M, vill. Sarai Khwaja, Tehsil Badkhal, District Faridabad

vests with S. Lakshman Rao s/o Shreedhar & Shri Niwas Rai

s/o Venkateshwar rao,

b. Range Forest Officer (Regional), Faridabad has reported

that on spot inspection of M/s SVC Ventures and Lahari

Builders situated at Green Field it was found that no new trees

have been cut at the spot. At the site in question an old road

and some structures are there. That earlier an Ayurvedic

Factory used to run there. Section 4 and Section 5 of the PLPA,

1900 is not applicable at the site in question. The said spot

neither falls under reserved forest nor under protected forest.

General Section 4 of the PLPA, 1900 is applicable there

according to which cutting of any kind of trees is prohibited

unless permission from Divisional Forest Officer, Faridabad is

obtained. That the site in question has been notified as Gair

Mumkin Pahar. That this company had cut trees on dated

13.01.2020 without seeking permission from the competent

authority consequently Forest Department got Forest Offence

Report No.100/0452 dated 13.01.2020 registered against it
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whose prosecution case was also filed in the Hon'ble 

Environment Court as well. That for the said illegal cutting 

activity F.I.R. No.24/2020 has also been lodged by the 

Department in Police Station, Surajkund. A list of standing trees 

on the spot has also been prepared and these trees are marked 

as well. Marking list of such trees on the site in question is 

enclosed. Copies of the said reports dated 29.03.2022 and 

25.04.2022 are annexed herewith as ANNEXURE-R/1 & 

ANNEXURE-R/2 respectively. 

5. However, the report submitted was not coherent and

comprehensive, therefore, additional factual reports were sought

from the District Town Planner, Faridabad (Planning) and Deputy

Conservator of Forest, Faridabad.

6. That District Town Planner, Faridabad (Planning) vide Memo No.

4269 dated 23.06.2020 submitted a report regarding the issuance

of LOI for developing residential plotted colony on the said land

inspite of being under Natural Conservation Zone summarized as

follow:

i. A brief comprehension of the overall concept of NCZ

introduced in the Regional plan — 2021AD (hereinafter referred

to as RP-2021), notified in the year 2005 and the facts relating

to evolution of concept of NCZ, its components and the

subsequent efforts/deliberations held for its identifications on

ground were spelled out in the said report.

ii. It was further stated that as per the RP-2021, the

impugned site falls under NCZ. However, as per the report of

District Level Sub Committee, the same has not been included

in the area under NCZ in District Faridabad as the same does

not fall under any of the aforementioned categories prescribed

as NCZ in the RP-2021.

iii. With respect to license issued it was intimated that the

License no. 50 of 2022 issued vide DTCP memo no. 11246

dated 25.04.2022 has been granted for area measuring

5.00625 (impugned Land) with the following condition imposed

on the developer:

"That the final decision of State Level Committee on 

recommendation of District Level Committee regarding 

inclusion / exclusion of applied land from NCZ category 

shall be binding upon you and you shall abide by the 

same." 

A copy of the said report dated 23.06.2022 is annexed 

herewith as ANNEXURE-R/3.  

7. That vide Memo No. 550 dated 04.08.2022, Dy. Conservator of

Forests, Faridabad reported as follow :-
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i. The area under consideration in OA No.69/2022 is

recorded as Gair Mumkin Pahar in revenue estate of Sarai

Khawaja and is closed under General Section 4 of PLPA where

felling of trees require prior permission of DFO. As per

enumeration undertaken there are 153 trees of various species

standing on the said land.

ii. In O.A No. 407 of 2017, the Hon'ble NGT vide order dated

05-03-2019 has declared the land under consideration in said

matter as a deemed forest. However, this order of the Hon'ble

NGT has been challenged in theHon'ble Supreme Court in C.A.

No.4977 of 2019 in the matter of M/s Ajay Enterprises Pvt Ltd

V/s Lt. Col. (Retd.) Sarvadaman Oberoi and others.

iii. It is further submitted that Hon'ble Supreme court in the said

matter vide its order dated 08.04.2022 directed as under:-

"List these matters after the pronouncement of judgment 

in SLP (C) No. 10294 of 2013 and connected cases in the 

following week."

The copy of the said Report dated 04.08.2022 is annexed 

herewith as ANNEXURE R/4. 

8. That it is worthwhile to mention here that SLP (C) No. 10294 of

2013 mentioned in order dated 08.04.2022 (referred in above Para

No.7(iii)) is actually Civil Appeal (CA) No.10294 of 2013. Judgment

in the said matter has been pronounced on 21.07.2022.

The C.A. No.4977 of 2019 in the matter of M/s Ajay 

Enterprises Pvt. Ltd V/s Lt. Col. (Retd.) Sarvadaman Oberoi is 

pending alongwith CA No.5067 of 2019 (State of Haryana V/s Lt. 

Col. (Retd.) Sarvadaman Oberoi) before the Hon'ble Supreme Court 

of India. Both the appeals have been filed against order dated 

5.3.2019 passed by this Hon'ble Tribunal in O.A No. 407 of 2017. 

Hon'ble Supreme Court of India vide interim order dated 12.7.2019, 

has directed that there shall be no cancellation of any permission 

granted in the meanwhile. Copy of order dated 12.7.2019 passed 

by Hon'ble Supreme Court of India is annexed herewith as 

ANNEXURE R/5. ” 

5. Mr. Rahul Kurana, Advocate, who appeared for the District Magistrate

and Divisional Forest Officer, Faridabad on 08.08.2022, filed a copy of order 

dated 06.07.2022 passed by The Director, Town and Country Planning, 

Haryana whereby license no. 50/2022 dated 02.04.2022 granted to M/s SVC 

Ventures and Lahari Builders for developing affordable residential plotted 

colony under Deen Dayal Awas Yojna (DDAY) Policy-2016 on the land in 
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question was suspended till the finalization of the issue of NCZ in District 

Faridabad.  

6. Vide order dated 08.08.2022, notices were ordered to be issued to the

Project Proponent- M/s SVC Ventures and Lahari Builders, Regional Office of 

MoEF & CC, State PCB, Director, Town and Country Planning, Haryana and 

District Magistrate, Faridabad and personal appearance of District Magistrate, 

Faridabad, Divisional Forest Officer, Faridabad and concerned Senior Officer 

from the office of Director, Town and Country Planning, Haryana dealing with 

the matter and District Town Planner, Faridabad was also ordered.  

7. As per office report, notices on the above said respondents have been

duly served.  

8. Reply dated 09.09.2022 has been filed on behalf of respondent no. 1-

M/S SVC Ventures and Lahari Builders vide E-mail dated 12.09.2022. 

Affidavit dated 13.09.2022 sworn by the Director General, Town and Country 

Planning has been filed vide email dated 13.09.2022.  

9. Further Action Taken Report by way of Affidavit dated 06.09.2022 of

District Magistrate, Faridabad has also been filed vide email dated 

13.09.2022.  The relevant part of the report is reproduced as under: 

“ 4. That it is submitted that in furtherance of aforementioned order of 

the Hon’ble Tribunal, on 16.08.2022, the then District Magistrate 

visited the site in question along with District Town Planner-

Faridabad, District Forest Officer-Faridabad and the Sub Divisional 

Magistrate (Badkhal) with Chowki Incharge, Green Field Colony 

Faridabad and no activity regarding the development works was 

observed. 

5. Detailed reports were sought from District Town Planner,

Faridabad (Planning) and Deputy Conservator of Forest with respect

to the observations made in the aforementioned Order dated

08.08.2022 by this Hon'ble Tribunal. That vide Memo No. 5432 dated

22.08.2022 and Memo No. 605 dated 22.08.2022 respectively (Copy

enclosed as Annexure R/1 and R/2), DTP (Planning) and DFO

reported as follow:

186



O. A. No. 69/2022 Parul Bawa Vs.  State of Haryana
-8-

i. On 16.08.2022, a joint visit has been conducted with the

then Deputy Commissioner (Faridabad), District Forest Officer

(Faridabad) and the Sub Divisional Magistrate, Badkhal along

with Chowki Incharge, Green Field Colony, Faridabad and no

activity regarding work has been observed.

ii. The impugned land mentioned in the subjected complaint is

bearing khasra no. 70-M/s SVC Venture Et Lahari Builders. It

is informed that out of the total impugned land, license bearing

no. 50 of 2022 dated 22.04.2022 was granted on land bearing

khasra no. 70// 8/2 (3-12), 9/1 (1-13), 12/2 (1-13), 13 (8-0),

14 (8 0), 17/2 (7-10), 18 (8-0), 19/1 (1-13), measuring 5.00625

acres in Village Sarai Khawaja to M/s SVC Et Lahari. As per

the joint inspection conducted, the entire area including the

licensed land has been bounded by approx 6 ft. high boundary

wall and partly with sheet fencing. The license granted land

has been demarcated with burji and toe wall as per the

approved area and Layout Plan. The sewer network has been

laid partly in the license granted land (approx 418 Rmt.

Stretch). The road network has been demarcated, however, no

earth filling and WBM (Water Bound Macadam) has been done.

No construction has been raised on any of the license granted

demarcated site.  No development activity has been observed in

the area beyond the license granted land except a site office

measuring approx 165.85 Sqm. has been raised. The site

photographs depicting the said status on the layout plan of

license granted colony and the satellite imagery of impugned

land with key location of respective photographs are enclosed

herewith(copy enclosed as Annexure R/3).

iii. The area under consideration in OA No. 69/2022 is

recorded as GairMumkinPahar in revenue estate of Sarai

khawaja and closed under Section 4 a 5 PLPA where felling of

trees require prior permission of DFO.

The land under consideration in O.A. No. 407 of 2017, the

Hon'ble NGT vide their Order dated 05.03.2019 has declared

the land under consideration as a deemed forest. However, this

order of the Hon'ble NGT has been challenged in the Hon'ble

Supreme Court in Civil Appeal No. 4977/2019 in the matter of

M/s Ajay Enterprise Private Limits vs. Lt. Col(retd.)

Sarvodaman Oberoi and others.

It is further submitted that Hon'ble Supreme Court in the 

said matter vide its Order dated 08.04.2022 directed as under:- 

"List these matters after the pronouncement of judgment in 

SLP NO.  10294 of 2013 and connected cases in the following 

week." 

The judgment in the connected relevant case has been 

pronounced by the Hon'ble Supreme Court and now the matter 

of M/s Ajay Enterprise Pvt. Ltd. will be heard and decided. 

Furthermore, as per the report submitted by Dy. Conservator of 

Forest, at present there is no approved definition of deemed 

forest. 
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iv. Regarding the creation of third party rights, it is informed

that the information regarding the same was sought from

Tehsildar, Badhkhal and the project proponent/licensee vide

this office memo no. 5280-84 dated 09.08.2022.  As per the

information received vide Tehsildar memo no. 1103 dated

16.08.2022, the impugned land is under the ownership of

project proponent i.e. M/s SVC EtLahari and no further

registration of any sale deed has been executed in the said

land. As per the report submitted by the project proponent vide

letter received on 18.08.2022, no third party rights have been

informed to be created by said licensee in the earlier license

granted project area (Copy enclosed as Annexure R/4).

v. The needful instructions have been given to the project

proponent to not carry out any further development works and

to not create any third party rights in the project vide this office

Endst. No. 5284 Dated 09.08.2022. The site is being got

regularly inspected and as per site report, no development

activity has been reported (Copy enclosed as Annexure R/5).

vi. For alleged felling of trees, Forest Offence Report(FOR) No.

0452/100 dated 13.01.2022 has been registered and case has

been filed beforeSpecial Environment Court, Faridabad and FIR

No. 24/2020 has been registered. With respect to the FOR No.

0452/100, it is reported by Dy. Conservator Forest, Faridabad

vide Memo No. 807 dated 12.09.2022 that total no. of trees

found cut on the spot are as follow:-

a. 448 -Undersize Miscellaneous Species

b. 01 - Safeda

c. 43 - Miscellaneous Species.

As prescribed in report total value and compensation

amount of these trees are Rs. 1,85,438/-.

It is intimated by SHO, PS-Surajkund, Faridabad vide letter

dated 07.09.2022 against FIR No. 24/2020, case no. 42/2021

is pending in the Hon’ble SPL Environment Court Faridabad

and is listed on 03.10.2022 for supplying copy of challan as

well as consideration on charge”

Copies of the said reports dated 12.09.2022 dt dated 

07.09.2022 enclosed as Annexure R/6 Et Annexure R/7. 

6. That the deponent also visited the impugned land personally on

05.09.2022 with DTP(Planning), Deputy Conservator of Forest, SDM

(Badkhal) and other revenue officials and found the status of the

impugned site is same as observed the previous District Magistrate in

the preceding paras.

7. That it is humbly submitted that on joint inspection of the site in

question, it was found that no developmental activities have been

carried out. No new trees have been cut from the site. Vide Memo No.

LFA-II/2022/932-35 dated 24.08.2022, instructions have been

issued to the concerned official/persons to ensure that no

development work shall be taken up at the impugned site, no

standing trees shall be cut and no third party rights be created in the

project on the basis of licence in question. In addition to above
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instructions, the Commissioner of Police has also been requested to 

direct the Chowki Incharge to make regular inspections at the site in 

question. Copies of the said letters dated 24.08.2022 and dated 

06.09.2022 are annexed herewith as ANNEXURE-R/8 Et ANNEXURE-

R/9 respectively.” 

10. None has appeared for the applicant.  We have heard learned counsel

for the respondents and gone through the record.   

11. Admittedly, the area under consideration in OA No. 69/2022 is

recorded as Gair Mumkin Pahar in revenue estate of Sarai Khawaja. The same 

does not fall under any reserved or protected forest.  No specific notification 

under section 4 or 5 of the Punjab Land Preservation Act, 1900 has been 

issued in respect of the same. In view of applicability of section 4 of the 

Punjab Land Preservation Act, 1900, there is restriction of felling of trees 

without prior permission of DFO.  This Tribunal had vide order dated 

05.03.2019 passed in O.A. No. 407 of 2017 had declared the land under 

consideration as a deemed forest but the  above said order was challenged by 

filing Civil Appeal No. 4977/2019 titled as M/s Ajay Enterprise Private Limits 

vs. Lt. Col (retd.) Sarvdaman Oberoi and others and Civil Appeal No. 

17135/2019 titled as State of Haryana Vs. Lt. Col (retd.) Sarvdaman Oberoi 

and others before Hon’ble Supreme Court. Hon'ble Supreme Court vide Order 

dated 08.04.2022 directed the above said appeal to be listed after the 

pronouncement of judgment in SLP NO. 10294 of 2013. The judgment in the 

connected in SLP NO. 10294 of 2013 has been pronounced by the Hon'ble 

Supreme Court on 21.07.2022 but Civil Appeal No. 4977/2019 titled as M/s 

Ajay Enterprise Private Limits vs. Lt. Col (retd.) Sarvdaman Oberoi and others 

and Civil Appeal No. 17135/2019 titled as State of Haryana Vs. Lt. Col (retd.) 

Sarvdaman Oberoi and others are yet to be decided.  

12. Earlier the land in question in the present case was being used since

early 60’s by Mr. Maharishi Ayurveda Product Private Limited for the 

manufacture of Ayurvedic, Unani and Siddha Drug.  Subsequently, factory in 
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the name of M/s Age of Enlightenment of publication was registered in the 

land in question.  License in favour of M/s Maharishi Ayurveda Product 

Private Limited was extended till 31.12.2016.  Respondent no. 1 submitted 

applications  for grant of license on the total land measuring of 8.41 acers  

which was rejected by the Town and Country Planning Department vide 

memo dated 29.11.2013 and 02.06.2016. Respondent no. 1 again applied for 

grant of license for setting up of affordable residential colony on land 

measuring 5.01 acers but subsequently changed its request vide letter dated 

07.09.2021 and applied for license for setting up of affordable residential 

plotted colony on land measuring 5.00625 acers under Deen Dyal Jan Aawas 

Yojna Scheme 2016 (DDJY Scheme).  License no. 50 of 2022 was issued with 

conditions which including the following conditions:- 

“ That the final decision of state level committee on the 

recommendation of District Level Sub Committee regarding 

inclusion/exclusion of applied and from NCZ category shall be 

binding upon you and you shall abide by the same.  In case of any 

decision of state level committee contrary to recommendation of 

District Level Committee, the license shall be withdrawn and no 

claim, what so ever, shall be entertained” 

Due to the above said condition, the HARERA Punchkula did not 

register the Project of respondent no. 1.  On request of respondent no. 1 

the above said condition was partly modified as under: - 

“ That you shall abide by the final outcome of the decision taken on 

the issue of NCZ as per the recommendation of State Level 

Committee regarding the exclusion site from NCZ pocket.” 

Even the modified condition was not considered by HARERA Punchkula 

and  application of respondent no. 1 for registration of the project is also 

pending with the HARERA Punchkula.  

13. It may be observed here that License No. 50 of 2022 issued in favour of

respondent no. 1 has been suspended by the Director General, Town and 
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Country Planning vide order dated 06.07.2022 till the finalization of the issue 

of NCT in District Faridabad.  The relevant part of the order reads as under:- 

“7.  The ground trothing recommendations of DLSC at Faridabad are 

yet to be accepted by the SLC (NCZ) and approved by the 

Government on the lines as decided in the above mentioned districts.  

Hence, the NCZ areas are yet to attain finality for the said district.   

8. In view of above facts, the matter has been re-examined

observed that the finalization of areas under NCZ in District

Faridabad is likely to take time.  Therefore, license no. 50 of 2022

dated 22.04.2022 is hereby suspended till the finalization of the

issue of NCZ in District Faridabad.”

14. Respondent no. 1 has submitted in its reply that respondent no. 1 was

applying to various Authority/Department for requisite approvals/permission 

and till date did not create third party rights in absence of the requisite 

permissions.  In his Action Taken Report dated  13.09.2022 District 

Magistrate, Faridabad has also mentioned that as per the information 

received vide Tehsildar memo no. 1103 dated 16.08.2022, the impugned land 

is under the ownership of project proponent i.e. M/s SVC  Ventures and 

Lahari Builder and no further registration of any sale deed has been executed 

in the said land and that as per the report submitted by the project proponent 

vide letter received on 18.08.2022, no third party rights have been created by 

said licensee under the  license granted for the project area. 

15. In his Action Taken Report,  the District Magistrate, Faridabad has also

mentioned that instructions have been issued to the concerned 

official/persons to ensure that no development work shall be taken up at the 

impugned site, no standing trees shall be cut and no third party rights be 

created in the project on the basis of licence in question. In addition to above 

instructions, the Commissioner of Police has also been requested to direct the 

Chowki Incharge to make regular inspections at the site in question.  

16. In these facts and circumstances of the case, we are of the considered

view that no further intervention by this Tribunal in exercise of the 
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jurisdiction under section I of the National Green Tribunal Act, 2010 on the 

present application is warranted at this stage and the application is disposed 

of accordingly.   

17. However, any of the parties having any grievance at any subsequent

stage   shall be at liberty to move this Tribunal for further directions in the 

matter as may be considered necessary.    

Arun Kumar Tyagi, JM 

Dr.Afroz Ahmad, EM 

September 14, 2022 
AG
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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 234 of 2022 

IN THE MATTER OF: 

Vijay Chawla 
Versus 

Ministry of Environment , Forest and 
Climate Change & Ors. 

VAKALATNAMA 

... Applicant 

. .. Respondent 

KNOW ALL to whom these present shall come that I, Ch. Srinivasa Rao, , S/o. Sh. CH. Venkateshwar Rao, 
Aged About 47 years, having its Office at 509-F,III, Road No. 86, JUBILLE HILLS, Hyderabad-500033, 
Respondent No.IO in the captioned matter, do hereby appoint (herein after called by advocate/s) to be my/our 
Advocate in the above-noted case authorize him:-
Saurabh Rajpal, Advocate 
D-291, 2ND & 3RD FLOOR, 
DEFENCE COLONY, NEW DELHI-24 

:PH:-7042700133, 

To act, appear and plead in the above-noted case in this court or in any other Court in which the same 
'may be tried or heard and also in the appellate court including High Court subject to payment of fees separately 
for each court by me/us. 

To sign file, verify and present pleadings, uppeals cross-objections or petitions for executions review, 
revision, withdrawal, compromise or other petitiJilS or affidavits or other documents as may be deemed 
�ecessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each 
stage. 

To file and take back documents, to admit and /or deny the documents of opposite party. 

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may 
,'.¼rise touching or in any manner relating to the said case. 

-...... � ... ....,�----...------------

To take execution proceedings. 

The deposit, draw and receive money, cheques, case and grant receipts hereof and to do all other acts 
and things which may be necessary to be done for the progress and in the course of the prosecution of the said 
case. 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the power of 
attorney on our behalf. 

And I/We the undersigned do hereby Agree to ratify and confirm all acts done by the Advocate or his 
substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose. 

And I/We undersigned that I/We or my/our duly authorized agent would appear in cowt or, all hearings 
and will inform the Advocate for appearance when the case is called. 

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the 
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he 
shall receive and retain for himself. 

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us 
to be paid to the advocate remaining .unpaid he shall be entitled to withdraw from the prosecution of the said 
case until the same is paid up. The fee settled is only for the above case and above Court. I/We hereby agree that 
once the fee is paid, I/We will not be entitled for the refund of the same in any case whatsoever and if the case 
prolongs for more than 3 years the original fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereunto set my/our han 
have been understood by me/us on this l u}� day of �
Accepted subject to the terms of the fe s 
ADVOCATE 

or SVC & L 

to these presents the contents of which 
2022 

CLIENT 
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